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o written statement and other relevant
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Mr. A.Deb Roy, learned Sr. Ce.G.S.C.
lappearing on behalf of the respondenté.
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CENTRAL AUMINISTRATIVE TRIBUNAL
GUWAHAT I BENCH

0.A. / R¥ No., 474 . . . of 2002

6.2.2003
DATE“ OFDECISION ® © ® @ @ O ¢ & ¢ ®# O O & O & 0

B R S L

Shri N. Raghavan _ .
e 0 - ° ° ° ° ° © . ° o o . o o o . ° ° o ° o o' o ° OAPPLICANP(S).

Dr M.C. Sarma (amicus curie) ADVOCATE FOR THE

APPLICANT(S).

- VERSUS

The Union of India and others
s e e e o e e e e e e e e e e ee ae e e e e e e °RESPONDENT(S).

Mr A. Deb Roy, Sr. C.G.S.C.

e e e e e e s s e e e e e e e s e e e 4. . DDVOCATE FOR THE®
RESPONDENT (S) .

THE HON'BLE MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN

THE HON'BLE MR S.K. HAJRA, ADMINISTRATIVE MEMBER

1. Whether Reporters of local papers may be allowed to see -Yef
the judgment ?

2. To be referred to the Reporter or not ? Ne

3. Whether their Lordships wish to see the fair copy of the wy
judgment ?

4. Whether the judgment is to be circulated to the other ), ‘
Benches ? ' )

Judgment delivered by Ho'ble Vice-Chairman




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.174 of 2002

Date of decision: This the 6th day of_February 2003

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman
The Hon'ble Mr S.K. Hajra, Administrative Member

Shri N. Raghavan

Deputy Director

Doordarshan

Itanagar. ' «.....Applicant

By Advocate Drr M.C. Sarma as Amicus Curie.
- versus -

1. The Secretary.
. Ministry of Information & Broadcastlngr
New Delhi.

2. The Chief Executive Officer

Prasar Bharati,
New Delhi.

3. The Director General
All India Radio,
Akashvani Bhawan, New Delhi.
4, The Director General i
Doordarshan,
New Delhi.
5. Shri M.L. Raipuria
Director (A&F)
All India Radio,.
Akashvani Bhawan, New Delhi.
6. Shri V. Srinivasan,
" Deputy Director,
Through the Director General,
All India Radio,
Akashivani Bhawan, New Delhi. *
7. Shri K. Gunashekar
Deputy Director,
All India Radio,
Bangalore. ......Respondents

By Advocate Mr A. Deb Roy, Sr. C.G.S.C.
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OR DER (ORAL)

CHOWDHURY. J. (V.C.)

Following are the reliefs prayed for by the

applicant in this O.A.:
a) The applicant'to be considered for promotion to
STS cadre from the date Shri V. Srinivasan has

been promoted - a junior

b) STS promotion should be retrospective with all
consequential benefits as has been accorded to
his jﬁniors.

2. This is the second round of litigation. The
applicant earlier moved an O.A. before the Bangalore
Bench of the Central Administrative Tribunal for a
direction to the resbondents for consideration of his
case for prdmotion to the senior time scale in the

Indian Broadcasting (Programme) Service with effect from

"31.12.1998, i.e. the date on which the case of several

of his juniors were considered and promoted to senior
time scale. The Bench on consideration directed the

abplicant to make a detailed représentation to the

" authorities narrating his grievances and the respondents

in turn were directed to consider his representétion
within the time prescribed. In tefms of the Judgment and
Order passed by thev Bangalore Bench, the applicant
submitted his representation in time and the authority
by the order impugned in the present O.A. dated
27.3.2002 considered the representaﬁion of the applicant
and turned down the same by a reasoned order. The
legitimacy of the action of the respondents including

theeeeoeasns
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the order dated 27.3.2002 is assailed in this proceeding
as unlawful. The applicant filed the application and

prayed to be heard in absentia.

3. The respondents filed the written statement
denying and disputing the pleadings.'The case was taken
up for hearing and since the applicant is not
represented we engaged Dr M.C. Sarma to assist the
Tribunal as Amicus Curie and Dr Sarma lent his full
assistance and argued the matter on behalf of the

applicant.very ably.

4. Dr M.C. Sarma, learned counsel for the applicant,

in course of his arguments even assailed the action of

the respondents 1in the matter of, allocation of cadre
whereby the appllcant was allocated by the authority to

the Programme Management Cadre of Doordarshan. Dr Sarma

"contended that the applicant did not opt for Doordarshan

and ignoring his option, arbitrarily the respondents
allocated him in the Programme Management Cadre of

Doordarshan in the junior time scale.

5. Mr A. Deb Roy, learnd Sr. C.G.S.C., on the other
hand submitted that the cadre allocation was done by
assiduously adhering to the Indian Broadcasting
(Programme) Service Rules, 1990 and placed reliance on
Rule 7 of the Rules. |

6. We have perused the Rules placed before us which
amongst others mentioned that the Departmental Promotion

Committee as specified in Schedule VI, on due

' consideration of the preference and suitability thereof

for acceptance, Wwould recommend the cadre as well as the
media in which they shall be appointed on promotion. Mr

A. Deb Roy also submitted that the allocation under the

¥
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rules is irreversible. Countering the submission, Dr
Sarma stated that a proviso is added to Sub Rule (6) (4)
of the Rules carving out an exception and giving scope
of the controlling authority to allocate the cadre on
persons who failed to indicate his or her choice. On
consideration of the rules it cannot be said that a DPC
is totally devoid of its power to allocate the cadre.
The DPC is charged with the responsibility to consider
both the  preference as well as the suitability and
thereafter only it is to recommend its cadre as well as
the media. This exercise was compleﬁed in 1999 and it
seems the applicant did @not demur on the cadre
allocation. He was granted promotion to the junior t ime
scale of Indian Broadcasting (Programme) Service on
reqular basis in officiating capacity with effect from
19.6.1990. According to the applicant the order dated
18.7.1994 by which alongwith others he was also promoted
to the junior time scale/Programmé Management Cadre of
AIR and Doordarshan-blacing him at the disposal of the
Doordarshan stood automatically annulled and cancelled.
We find it difficult to accept this contention in the
absence of any further materials inlthis regard. The
other contention of the applicant was confined as to the
legitimacy of the promotion of Shri V. Srinivasén, a
junior in the common cadre of Programme Management Cadre
of AIR, without considering the case of the applicant.
In the impugned order the authority contended that Shri
V. Srinivasan belonged'to.the Programme Management Cadre
of AIR and therefore, vhe was working in a different
channel. In the written statement. -the respondents
further stated that the promotion of Shri V. Srinivasan
was cancelled in view of the subsequent order of the

court.



. kS
ke

nkm

W\

7. " We have scanned the'impugned order passed by the
Director (A&F) of the Prasar Bharati. The'authority took
into consideration his grievances and thereafter passed
a reasoned order. The reasons assigned by the authority
in rejecting the representation of the applicant cannot®
be said to be arbitrary or perverse requiring

interference from the Tribunal. In the circumstances we

~do not find any merit in this application. We, however,

make it clear that the dismissal of this application
shall not preclude the authority‘to‘édaéider the case of
the applicant for promotion alongw{th other eligible
candidates as -and when vacancy arises in his turn as per

law.

8. Before concluding, we must mention about the able

assistance rendered by Dr M.C. Sarma as an amicus curie,

that aided us to adjudicate the issues raised alongwith

Mr A. Deb Roy, learned Sr. C.G.S.C.

8. Subject to the observations made above, the
application stands dismissed. There shall, however, be

no order as to costs.

( S.IK. HAJRA]) ( D. N. CHOWDHURY )
ADMINISTRATIVE MEMBER VICE-CHAIRMAN
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IN THE MATTER OF .l

N. RAGHAVAN APPLICANT
DEPUTY DIRECTOR

DOORDARSHAN

ITANAGAR - 791 111

Vs,
UNION OF INDIA AND ORS ‘ RESPONDENT
INDEX
SL.NO. DESCRIPTION PAGE NO
L Application w’s 19 of the AT Act, 1985 1to7
2. Ammexure - Al O.A. 1874/ ?{3&'3 delivered by Homble CAT, R U=
Banpslore{True phawwps;)
3. Amnexure — A2 Representation in ﬁns regard daisdtf 122001 V& e \
 {Ttue photocopy} .
" 4 Amesure— A3 Reply by the department No. C-18011/18/ (2 o 3}

2002-SI(A), dated 27/3/2002(True photocopy)
5. Annesasre — A4 Combined seniority list of Programme U_( e 24

Executives OM No, 4(47)/92/SIB, dated
30/10/1992(True photocopy)

To be heard in absentia




COMPILATION NO. 1 \‘9

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : GUWAHATI '

0oANo | T4 non
IN THE MATTER OF

N. RAGHAVAN : APPLICANT
DEPUTY DIRECTOR

DOORDARSHAN '

ITANAGAR - 791 111

Vs.

1. SECRETARY, RESPONDENT
MINISTRY OF INFORMATION & BROADCASTING
SHASTRI BHAWAN
NEW DELHI - 110 001

2. CHIEF EXECUTIVE OFFICER : RESPONDENT
PRASAR BHARATI
MANDI HOUSE
NEW DELHI - 110 001

3. DIRECTOR GENERAL | RESPONDENT
ALL TNDJIA RADIO ' '
. AKASHVANI BHAWAN
PARLILAMENT STREET
NEW DELHI - 110 001.

4. DIRECTOR GENERAL - RESPONDENT
DOORDARSHAN :
MANDI HOUSE
NEW DELHI - 110 001.

5. SHRIM.L. RAIPURIA ‘ RESPONDENT
DIRECTOR (A&F) |
ALL INDIA RADIO
AKASHVANI BHAWAN
PARLIAMENT STREET
NEW DELHI - 110 001,

6. SHRI V. SRINIVASAN RESPONDENT
DEPUTY DIRECTOR
Through DG, ALL INDIA RADIO,
AKASHVANI BHAVAN, PARLIAMENT STREET
NEW DELHI - 110 001.

7. SHRI K. GUNASHEKAR RESPONDENT
DEPUTY DIRECTOR”™
ALL INDIA RADIO
BANGALORE - 560 001.




AL 3AUMREAVIN VINDLDI OSU2IUVIN 17 VY 15020 AV UE 1700 U AUVAUINIDINALLIVE \
TRIBUNAL ACT:

1. Particulars of the order against which the application is made.

That the applicant is aggrieved by the Order No. 32013/3/98-SI(A), dated 31/12/98

issued by the Directorate wherein several juniors to me. In the Combined Seniority List
vide OM 4(47)/92/SI(B), dated 30/10/1992 were promoted to STS on adhoc basis without
considering me despite my eligibility. And subsequent reply by the respondents vide No. C-

18011/18/2002-SI(A), dated 27/3/2002

1t

2. Jurisdiction of the Tribunal.

That the applicant declares that the subject matier of the order against which he

wants redressal is within the jurisdiction of this Hon’ble Tribunal.

3. Facts of the case.

3(1) That the applicant was originally selected by All India Radio during 1978 as

Transmission Executive and subsequently by UPSC during 1980 as Programme Executive.

_— S

During 1989, the applicant was asked to exe};im&e in All India Radio or
M ) .

Doordarshan under IBPS Production or Management cadre. Accordingly, the applicant
P

opted to serve at All India Radio production cadre.

3(2) During 1993, the applicant was promoted to Junior Time Scale on adhoc basis
w

—

at All India Radio Production under IBPS. Subsequently, this initial adhoc service at All
India Radio under IBPS was regularized. During 1994,. the applicant was transferred to

Doordarshan management cadre and the applicant obeyed the orders,

3(3) Vide order No. 32013/3/98/SI(A) dated 31/12/98 adhoc promotion to the cadre

of STS was made wherein several of my juniors from the Combined Seniority list of

Programme Executives were promoted and I was not considered despite my eligibility and

being regularized at AIR in the JTS cadre. Shri V. Srinivasan is one such junior, whose

seniority number is 220 and mine is 116 Vide OM No. 4(47)/92/SK{B) dated 30/10/1992,




4{1) 1ihe action Of ihe responaent I8 ardiirary ana maianae on tne 1ace of I, negai é

X/ without application of mind in accordance with set norms and is also against the law as laid

down by the various Courts and Tribunals and is against natural justice.

4(2) The respondents have contradicted their own orders and have willfully denied

my due with malafide contention.

4(3) Whenever a junior is considered for promotion his senior also has to be

considered when the applicant fulfills ail the requirements for such a consideration.

4(4) The respondents have willfully misinterpreted the clauses and rules to justify

their erroneous administrative lapse.

{

" 4(5) The respondents have replied that the seniority of Programme Executives cadre

s irrelevant in IBPS — without informing the applicant all these years and the IBPS Gazette

Notification No. 486 of November 5% 1990, vide clause 8 pertaining to seniority reads —

~ “The relative seniority of members of the service appointed in accordance

with rule 6 at the time of initial constitution of the service shall be governed by

their relative seniority obtaining on the date of commencement of these rule”.

4(6) Under no circumstances a junior at the feeder cadre of Programme Executive

" can be promoted overlooking a senior — a denial of natural justice.

4(7) The respondents contention that seniority as Programme Executive is irrelevant

is a pervert statement, as seniority is cumulative and can not be changed or altered without a

written communication to the concerned with due reasons. Seniority is not at the discretion

of the department but is the quantification of service rendered and it remains an

undisputable fact.

5(1) The respondent has communicated that the applicant’s adhoc service in JTS at

AIR was regulatized against Doordarshan.




- 542} This is a wiliful pervert ang blatant distorticn, as how the service at AIR b

(, could be regularized at Doordarshan when I was not an employee of Doordarshan?

5(3) Transfer of officials of AIR and DDKX is a matter of routine and such transfers
or allotment should not infringe on the seniority of the employee or should not be

detrimental to one’s career prospects. The applicant is a victim of such whimsical act.

6(1) Details of remedies sought -

The applicant made eight representations in this regard to the respondents 2 and 3

over a period of 2 years in addition to a visit to Delhi.

6(2) Deﬁuty Director General, South Zone referred this anomaly through two DO

letters addressed to the Incharge Director General of All India Radio.

6(3) The applicant filed O.A. 1874/2000 at Hom’ble Central Administrative

" Tribunal, Bangalore.

6(4) The applicant reiterated the claim vide his representation dated 11/12/2001 to

the respondents.

6(5) Matters not previously filed or pending in any other Court or Tribunal.

" 7. Relief sought -
In view of the facts mentioned in Para 3(2), 3(3), 4(3), 4(5), 5(3) & 4(6) prays that
Hon’ble Tribunal to be kindly pleased and grant the under mentioned reliefs —
a) The applicant to be considered for promotion to STS cadre from the date Shri V.
I *, Srinivasan has been promoted — & junior. ,

b} STS promotion should be retrospective with all consequential benefits as has been

accorded to his juniors.
-—'—-— —T %,‘, =
¢} Grant the applicant the cost.

d) Pass any other and further order in favour of applicant.

\



3. Iinterim oraer, it any, prayea for.
v o | ¢
Applicant prays that in the interest of justice this matter be decided at the admission

state.

9. N/A.
10. Particulars of the postal order in respect of the application fee -
24E-464868 - Rs. 10.00

7G-387606 - Rs. 50.00

11. List of enclosures :

As per the Index.

Place: Itanagar _
Dated: 2 (—S— 2o
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VERIFICATION

I, N. Raghavan, S/o Late NT Venkatachary, R/o C-116, Doordarshan

Colony, Itanagar, aged about 51 years, working as Deputy Director at Doordarshan Kendra,
Hanagar do hereby clarify the contents of the Paras 1 to 3,4,5 and 6 to be true and correct to
my personal knowledge and Paras 3 to 6 based on legal advice and that I have not

suppressed any material fact.

Date: 2\ N =200 o X
Itanagar. . isnature of the applicant

“E
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CENTRAL ADMINISTRATIVE TRIBUNAL ' U
'BANGALORE BENCH, BANGALORE : AN

e ORIGINAL APPLICATION NO.1874/2000
G ¢ .

MUESDAY THIS THE 27TH DAY OF NOVEMBER. 2001 »
7 SHRI NITYANANDA PRUSTY MEMBER(J) * -
.. SHRI S.K. HAJRA MEMBER(A)

: N. Raghavan,

ﬁ_a/o Jate N.T. Vendedchdrl.
aged S0 vyears,

Assistant Statlon Director,

All India Radio, : . : .
Dharwad - 580008 Applicant » ~ ,

( By Advocate Shri M.N. Swamy )
f . : : V.

b : " The Government of India,
repreaanLed by its Secretary,
, Ministry of Information &
; . Broadcasting, Shastril Bhavan,
[ S . New Delhi - 110 001 ' :

The Diregtor General,
All India Radio.
Akashavani Bhavan,
Parliament Street,

~N

GO " New Delhi - 110 001 e
3, The anuLy leeutor(Admn.).
Akashavanl Bhavan.
parliament Streel.
Naw Delhi - 110 001 Respondents
( By Sr. Standing Counsel Shri M. V. Rao)
_ ORDETR
SHRI NITYANANDA PRUSTY, MEMBER(J) o :
. ! N

N .
The applicant, who 13 presently working as

Assistant Statlon Director, All India& Radio.'Dharwad,

has filed the present dDDlldeth for a dlrection Lo

: \STRA ‘ _ |
- oﬂ“N 77D\\k§‘respogdents to consider nis case for promoLLon Lo
AN y

] 3y Indilan BroadcasLlng”

)enior Lime scale 10 Lhe
‘—sﬁ"
grdmme) Serdvice w.e. . 31.12.1998 i.e. Lhe

, on which the cases of several Junlors to the

plicant were considered dnd who were promoted to

0y

<
- .



LantALLIL BINCLP

Fhdt bbb b e b b 444+ C e .
znd Floor. LDA; it .- N
} - Commercial. bomplex.
' R : : lndiranasgar, .-

UANUALOhL 7-560038.

DQILD

”1uEv1£w AyﬁbiuATluN NO.

; CONTEMET PLTLTION, NO, i

. )

:i?AQPLiCANTS (5) &I’iﬁng\auva”\
. - v/s -

‘ Iy
nu POVDLN1J<§§2QAEXOHEI) JVC&O 9y\zgfhﬁﬁjﬁamz%?;?%XZ%M%CZL& ‘wﬁ
qol ‘?“». ‘; 4 @\Eebg Déb o CZJ\LJ %#%?$f) |

AR

: .7Jjﬁ}ﬁ;a (§;;5,\IVL &ﬁ(byfljﬁﬂVﬁbbﬁdﬁYrj JQTQNQCZLtL
e N8 upsdans, 1716 Mo,

] é5ﬂ3“3%59c4§; A. qgn%nyVXficq:/jépw\fiétﬁﬁﬂi“7??

o‘f_ | S M \/Ed;MOZW\&Q/O f@moﬁ@C
o %&11£\ ijAz% Tifcgg ClgLQfoC:iﬁ%ff’f '

SUBJECT:~  Iorwarding of covies of the Orders vassed bv
the bentral Administrative Tribunal,Bangalore.

A coby of the Order vpassed by this,Tribunallin the
above said application(s) 'is,  enclosed. jherewithjz,for your
informatlon and further necessary action. ' .

i lhe Order Was Dronounced on Dated: (;Z7n, ’iDC%ﬂl K
Q//W_/ L
_ ' FOR Deputy ltegistrar
o ' o ' . . 7.7 'Judicial~Branches.
L pVk* - : ‘ ' ‘ _ . . S T
W * B IR S
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the senior time scale vide order under Annexure Aéﬁf
with all Consequential benefits, It is cbntended_by
the learned counsel for the aoulicantﬂ that,.tﬁe
applicant has made " several representééiéns'ﬁéﬁ@hg
muthoritiés for consideration of his éase "Qidéw
Annexures A-G6, A-7 and A—B. The higher authorities
f of the applicant also recommended Uthe applicant;s
f case fqr pProper consideration vide Annexures A-9 ahd‘
A»io respectively., It is further contended by ﬁﬂe
learned counsel for the‘ applicant that the sald

representations and the recommendations are still

S U pending in - the department for consideration, During

Lhe courée of the hearinq, the learned counsel fOf 
o both the sides submitted that in éaQe a direction'is

issued Lo the authorities for proper consideratién:

and  disposal of the repfesentations on the basis of

Lhe recommendations, both sides shall have no

i objection for  the same.  In that view of the matter

al this stage, we are not inclined to say anything

regarding the merits of the case,. However, learned
N .

counsel for the applicant further submitted that he

wants  to make-a further detailed representation

the authorities highlighting all his arievances.

In view of the above said submissions made

learned counsel for the parties, we qive
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YTiharty ko Lhe aooYiacant  to make  Ww detailed

rapresenta tion bto the au thorities wilthin @& perioad 0 f-"'

further we direct Res, No#.

one  month from today and

,f't°?‘~‘:‘ and 7 "to ‘consider the representations of the
A A v

s applicant = in. accordance with Qlaw and take & final
x«.{_"' q ! . .
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decizion’ in the matter within a period of two mod ths
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N.RAGHAVAN,
Asgigtant Station Director,
All India Radio,
DHARWAD

- To,

The Secretary,
Min. of Information & Broadcasting,

Shastri Dhavan,
NEW DELHI-110 001

\

Sub:- Promotion to Senior Time Scale

Ref:- Order dated 27.11.2001 of the Hon'ble C.A.T.B'lore Bench, Dzyyrgalbré, in
my 0.A.No.1874/2000
Sir,
With reference to the above subject, I submit as follows:-

I . As per the directions of the Hon’ble C.A.T. Bangalore Bench,
Bangalore, in my O.ANo0.1874/2000 referred to above, I am submilting this  humble

representation for your kind consideration and for passing appropr infe orders thereon. ' )

2. I submit the brief facts relating to me and the grommds in eupport of my prayer for

reliefs as follows:-

3. I entered service as Transmission Executive v.e.f 1.5.1978 in the service of the All
India Radio. Subsequently, sppointed as Programme Exccutive fiom September 1980 aflter

gelection by the U.P.S.C.

4. I smong others including Sri.V.Srinivasan, came to be nppointed in'a cixbstnntivc
capacxty in the grade of Programme Executive w.e f 141988 and place d in the combinad list of

All India Radio/Doordarshan published vide Notification dated. 198 1993 of the Director-
QGeneral, ALR

5. I excrcised my option under LB.(P.).S. Rules in A.LR. Thereafter, by order Ne.13/93-
B(A) dated 3.6.93 of the Government of India, I was promoted among others nn adhoc basis to
the Junior Time Scale of Indien Broadcasting (Progravmme) Service and by order dt. 14.6.1993
bearing No0.20/93-S.1(A) stood posted from ALR. Bengnlore to ALR. Mmmaalore.  Thus it
would be seen that I belonged to IBPS, A LR.

Taane P
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6. However, in the order dated 18.7.5994, 1 smona othern were pramoted to Jimior Timo Y

Scale/Programme Maunngement cadore of ALR/D.D. With effect fiem the date of assumption
of charge of the post snd until further.orders, and in the said order, I cams to be placed under
caption “II Programme Management Cadre of D.D.” at SLNo.10. I subinit that the said ord

placing me in IBPS of D.D. was erroncous and contrary to my aption. However, the eaid posti.,,

was temporary and until further orders.

7. Thereafter, I was posted to DDK Gulburga vide order dt. 2.8.1994 on adinistrative -

‘ roasons. While working a8 such at D.D.K Gulbargn temporarily, by ordor No.46/98/S.1{(A)
dated 31.12.1998 several juniors of mine including Sri.V.Srinivasan promoted to Senior Time
Scale of IBPS on adhoc basis. My name sas erroncously not considered on grovmd that I belong
to D.D. Sri.V.Srinivasau, my junior in the combined list granting substantive status in the cadro
of Programme Executive as per Notification dt.19.8.1993 was rlso promntcd. to Senior Time

"Scale.

8. Thereafler, by order No.23/99/S.III td 22.2.1999 1 among other wns granted
promotion to Junior Time Scale of Indign Broadcasting(Programme)Service on regular basis  in
ofliciating capacity w.e.f. 19.\6}29/}Vvthe date on which I was promoted to Junior Time Sculo
on adhioc basis in ALR. Thus, the ofder dt. 18.7.1994 plecing me ot the digposal of D.D. stood
automatically annulled and cancelled nhm/dt.l&l%.? premoting me on adhoe bnsain-m
Junior Time Scale with the order d£.22.2.1999 promoting me on regular bnsis from the dn!e.lof
adhoc promotion the only incvitable conclusi(;n that could be orrived at is that I was nppointcd‘t-o
IB(P)S junior time scale from 19.6.93 in ALL INDIA RADIO, and that therefore, I have become
entitled to promotion to Scnic')r Time' Scale on adhoc basis from 31.12.1998, the date on which

ray inter-ge junior Sri.V.Srinivasan is promoted alongwith several juniots.
“___\_/\/_—/ e .

9. As gtated earlicr, my transfer to D.D. was on tempornsy basis due to ndminishative
reasons from 2,8.1994 end I have been re-transferred back to A.LR. vide order dated27.8.99.
Thus, except S years of service at D.D., I have discharged my dities in ALR. and continues to
do so as of now. Therefore, I belonged to IB(P)S (ALL INDIA RADIO) and not D.D. and
accordingly, entitled to be promoted to Senjor Time Scale on adhoc basis with eflect fiom the
dato of the order dt.31.12.1998, the date on which geveral of my jwmiors  includiog
Sri.V.Srinivasan oro promoted.  Hence, I am entitled to bo corsidered for promolion to Senior

Time Scale with effect {i om the said date.

[ 4
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10. I submit that this representation being submilted pursuant to the directions of the
Hon’ble C.AT. Bangalore Bench in my O.A. referred to above, is within the time end
gccordingly, I pray for passing appropriate orders thereon with the benefit of promotion to Senior

Time Scale of LB.P.S. in A.LR. from 31.12.1998 with all consequential benefitr,

Fours faithfi j,,

Encl: Judgment copy of C.A.T. —
Bengalore Branch, B'lore >

PLACE: Dharwad

Dated: 7 Dec.2001

Copy forwarded to :
1. The Sccretory, Miniatry of [ & B.
2. The Director General, ALL INDIA RADIO, New l)elln
3. Deputy Director of Administration,. O/o the Dlrector G*nox l, All Indm Rnfho
New Delhi.

Encl: Jndgment copy of C.A.T.
Bangalore Branch, B'lore

Place : DHARWAD
Dated: 7 Dec.2001
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PRASAR BHARATI
(BROADCASTING CORPORATION OF INDIA)
DIRECTORATE GENERAL: ALL INDIA-RAD

fNew Delhi, dated 27.3.2002 e

No.C-18011/18/2000-SI(A)

Subject: Representation dated 07.12.2001 as a sequel to judgement
dated 27.11.2001 delivered by the Hon’ble CAT, Bangalore
Bench in O.A. No. 1874/2000, filed by Sh. N. Raghavan, ASD,

AIR, Dharwad.

In pursuance of judgement dated the 27% November, 2001
delivered by the Hon’ble Central Administrative Tribunal, Bangalore
Bench in O. A. No.1874 of 2000 in the matter of Sh. N. Raghavan Vs.
Union of India and others, the applicant has submitted a
representation dated 7.12.2001 and the same has been considered in
consultation with Ministry.

2. Sh. Raghavan has raised the following points in his
representation:

~ (a) That he had opted for cadre allocation in AIR under IB(P)S..~
/ After his ad-hoc promotion to Junior Time Scale in 1993 he ‘
was posted to AIR. Therefore, his allocation to Doordarshan
Cadre after regular DPC is erroneous.

(b) Sh. V. Srinivasan, a junior to him in the common cadre of
Programme Executive in AIR and Doordarshan, has now
been promoted to Senior Time Scale in AIR on ad-hoc basis.
wherceas he was not considered for promotion.

(c) That he has been regularized in JTS level with_effect fron:
19.6.93,. his allocation to Doordarshan cadre stands

Carnicelled. .
nprm————. .
3. As regards {a) above, it is stated that no cadre allocation as

per IB(P)S Rules, 1990 was made at the time of ad-hoc promotion
given to Sh. Raghavan in 1993. However, his option regarding
allocation was duly considered by the Departmental Promotion
Committee chaired by the Union Public Service Commission as per
sub-clause (ii) of clause 6(a) of Rule 7 of IB(P)S Rules. On the
recommendation of DPC, he was allocated to the Programme
Managefrient Cadre of Doordarshan.




0

4, As regards (b) above, the seniority in the Seniority List of
Programme Executives in AIR/Doordarshan become irrelevant after
promotion/allocation to a Cadre under IB(P)S since the service has
four distinct sub-cadres. The promotions for each are made from the
respective seniority list. The applicant is an officer of Programme
Management Cadre of Doordarshan whereas Sh. V. Srinivasan

belonged to Programme Management Cadre of AIR. L/\
RS

S. As regards (c) above, it is submitted that the regularization of

ad-hoc service was made as a sequel to extention of benefit of

- judgement delivered in~O7A. No0.958/98 Order No.5/99-B(A) dated

15.2.99 which also stipulated his allocatien to Doordarshan Cadre,

The assertion that the applicant stan éllocated to AIR cadre is not

tenable.

6. . In view of the above, there is no merit in the representation.
(M.L.-Raipuria)
Director (A&F)

Sh. N. Raghavan,

Station Director /@
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Government of Tndia
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Government of Indiajuwf Keoept
Directorate General : All India-RadYye™"

& St
No. 4(47)/92/S1(E) ' New Delhi, dated the
| , - 3Cth October, 1592
- o |
;\ﬁw' . OFFICE MEMORANDUM

 Subject:- Combined Seniority lisi of Programme Executives,
T Farm Radio Officers and Extension Officers of All
J<y _ India Radio/Doordarshan as on 31.07.%2.

ul R ,l‘_. E

. ;" . l -

'

- -»n_‘“»Vf The <combined draft seniority list of Programme Execulives,
Vi P Farm Radio Officers and Extension Officers of All India Radio/

. .. .. Doordarshan was circuletied vide this Directorate . O.fM.No.
. M4(71)/90-S1(E) dated 11.8.52. The last dale of receipt of

B ,f;;j e gl 1

cFP objections was 31st Augusl, 15992.

. .. 2.7 In response to the aforesald Office Memorandum, & number of
’ ~,§§representations were receivea itom officers working at varicus

. Stations/Kendras of AIR/Doordarshan. A1l the vbiections/represen—
“tations. received till the issue of this Uffice Memorandum have
’Wbbpﬁyzekamined. The names of all the persons from wham the

s A
e -

e

.. " representations were received are given in Annexure~I. The main

[ SRR

points raised by various represeniaticnists and comments thereon
are as follows:- ' '
EPEREEN S AEIN] .
{a)gﬁ”objection:— Some of the FROs/EDs who Jjorined between March
e ' 1984 and Cecember, 154 have : been shown
senior ltc thosze who have been given notional

(R AP ER

, hoo ' promotion to the grade of PEX w.,e.f. 18.4.83G.
BIE TR S B ‘ o .
‘ ..o Commentsi= The  above point which was also raised when
e o the drafi eligibilily list was- earlier
e

-

1S
L : circulated on £&.12.50, had been e:xamined
o : and a reply had been sent to the officers
e toncerned viage Z.M., No.4(71)/%0-SI(E) dated
Y o0 18.3.91., There is nothing more 1o be added
' to what hes elready been expleined vide
aforesaid O.M. dated 18.3.%1.

X .5._.,'1'_'; o -

N e te -t B
T b)"*¥Objectioni- Some of ine FEX: who heve either been
T m—i—— eppointed  thrcoujyl, UPREC or premoted . during
— 19G1 nave regprezentad that their names do nei
fagure ir the s 1 i '

: Comments:- Theé names: of thoce FENs who hiave either been
; appoinied throuah UFSED or promoied during
; AT coule nol Le a1ncluded In thars list

o Y
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because pre—appointment formalities in
: respecl of some of the candidales recommended
- by UPSC are still incomplete and some of

thé rpromotees have still to Join at  their

respective places of posting. Unless &all the

direct recruit PEXs and promotees join, it 1is
' . not possible to interpolate their names in
the senmiority list. Their mnames will be
included in the seniorily list later on.

¢ Objection:- The period of ad hoc service rendered in lhe
. grade of FExe should also be taken inte con-—
sideration while fixing seniorily.
Ty :
: Lo Commenls:— Ad hoc appcintment 1s resorled 1o meel
o : S emergent situations. It does notl entitle
T ) : . a Government servanl to claim seniorily on
oo this account. The Governmenlt 1insltruclions
are very clear that ad-hoc service 1s notlt to
be counted towarde senlorily. elc. Hence
ad-hoc service has not been taken into con-
sideration while fixing seniority.

'l&dlgurobjection:— Names of lhose who hawve expired/resigned or
: ' Ltook volunlary retirement also find place in
cen the seniorily list.

Comments:-— The factual posilion has been checked up and
i y S necessary correcltions carried oul wherever
R QTR X necessary.

€) + Objection:i—  SC/ST status has not been mentioned against
: the names of some FEXs/FROs belonging tlo R
these communitii

.. Commentls:— The factual gposition has been checked up
: and necessary correclions tarried oul.

f). Objection:- Spelling of names, aclual date of Joining
in service and date of birtlh of some FEXs
FROs etc. are noil shown correctly.

Commentis:- The position has been checked wilh ref-
erence 1o relevani :egcords and also in
- - consultation witll: DGilcordarshan and
. ‘ necescary gforreciicens  carr:red  out
wherever necezsary.

Pl
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«3.7 " The final combined seniorily list of PEXs/FROs/EQs is
.enclosed. It is regquested that this may be broughlt to the notice
;0f .all -concerned.

( 18 KARN )
Deputy Director of Admn.(Prog) .
‘ ‘ for Director General.
| Tel.No.3713996

r f Gil“Heads of Stations of All India Radio.

'}iAIl;Heads of Doordarshan Kendras eixcept LPTs, HPTs
) g

Shri-A.N. Sharma, DDA, DG;Doordarshan, Mandi House

'

o LfNewADelhi with 10.spare :zopies.

B, o Coy .

¢ 4. Ministry of 1&8B(Sh. Kashmiri Lal, US(EA) witkh
o "5 spare copies.
- 5. President, Programme Staff Association p

' Spare copies - 25

s ‘ S DHW . .
” I for Dirsclor General. .

o 2 ‘IIA_»._ RNSINE S S

~
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ANNE XURE~I

Statement showing,, the names of the Programme Executives/Farm
Radio Officers/Extension Officers from whom objections/represent—
ations were received concerning circulatiorn + of Combined
Seniority List of Programme Execulives/Farm Radio Officers/

Extentioq Officers.

: S.No.— Name
. S/Shri
;L 1.  'K.NATARAJAN AIR DELHI
¥ 2. . SMT.B.D.L. PRASANNA CBS AIR HYDERAEBAD
L 3.  DR(SMT) N.JAYALAKSHMI AMMAL AIR DELHI
J 4. MS. INDIRA Y. GAJRAJ CES AIR EANGALORE
. 5. S. BANAJJA, FRO AIR CHITRADURGA
; 6. MS. USHA MURTHY N.K. AIR TIRUNELVELI
’ 7. D. SELVARAJ AIR TIRUNELVELI
, 8.  SMT. KAVITA CHATURVEDI AIR GWALIOR
. 9. 1.M.S. CHAUHAN DTQPES NEW DELHI
z 10. S.P. HINDWAN DT&PES NEW DELHMI
i . 11.  SMT. LALRINTHLUANGISENA AIR IMPHAL
L 12. N. RAYSON, FRO ' AIR IMPHAL™
4 .~ .13. D.P. DEB BURMAN AIR AGARTALA
Ao 140 MULIK AIR BILASPUR
¢ 15.. GOVINDA DASGUPTA AIR SHILLONG
; 16. B.C. INGALE - AIR EOMEBAY
g 17. . S.Y. GADKAR AIR BOMBAY
3. 18. C.H. PRASAD AIR HYDERABAD
0 19. B.S. CHAUHAN AIR BHUJ
¥ 20. .8.C. NAYAK AIR DELHI
21. A.S. PRASAD AIR GULEARGA
22. S.N. SAXENA AIR KHANDWA
3 23. D.L. TANDON DTRFES DELHI
1 24. T. ACHIM - AIR HALFLONG
1 25. L. VYAS KUMAR AIR HYDERABAD
; 26. C.H. CHALAPATIL AIR HYDERABAD
; 27. J.K. GUPTA AIR JODHPUR
28. S.K. MADHUR AIR BHOPAL
: 29. G.K. VERMA AIR BHOPAL
! 30. J.L. RAINA AIR ROHTAK
A 31. B.N. BOSE AIR INDORE
! 32. YUSUF AEDULLA SHEIKH AIR PANAJI
e 33. B.K. SARMAH AIR GUWAHATI
<34, J.P. DAS AIR GUWAHATI
85. K.K. PATHAK AIR GUWAHAT
36. BHAGIRATH RABHA AIR GUWARATI
37. SMT. BANTI BORPUJARI AIR GUWAHATI
38. K.MONI SAIKIA AIR GUWAHATI
39. R.N. MUKHERJEE AIR MURSHIDAEAD
Contd....2/-

Present posting

_na . . - .:..--..--
" e C%sb




40.
41,
4z.
43.
44,
45,
46.
47.
48.
49.

- 50.

31.
52.
33.
54.
55.
56.

57.

58.
59.
60.
&1.

&2.

ANIL CHANDRA DAS
S. VANNEITH LUANGO
D.N. BASUMATARI
P.M. KANADKHEDKAR
MAHINDRA NATH ROY
M.R. CHANDLA

K.K. SRIVASTAVA
SMT. RASHMI KHURANA
G.D. THORAT

R.B. DABHADE

ASHOK K. MANNA
R.S. GHODE

B.L. MAHINKAR
DIPAK SAMANTARI
MOHINDER KOHLI
KUM. MADHAVI RAVINDRANATH
P.M. SHEJWALE

T. MACHI REDDI
M.S. SIVAPRASAD

R. RAMACHANDRA RAOD
SMT. AYUNG RAIKHAN
BE.M. PANDYA

D.S. CHAUHAN

~.1
l
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AIR
AIR
AIR
AIR
AIR
ALR
AIR
AIR
AIR
AIR
AIR
AIR
AIR
AIR
CES
AIR
AIR
AIR
AIR
AIR
AIR
AIR

AIR

MURSHIDARAD
ALZWAL
AIZWAL
BEED
CALCUTTA CES
CHANDIGARM
LUCKNOW
JALLANDHAR
NAGFUR
NAGF UR
NAGFPUR
NAGFUR
BOMEAY
CUTTACK
AIR DELHI
TRIVANDRUM
AURANGAEAD
CUDDAPAH
CUDDAFAH
CUDDARAH.
IMPHAL
SURAT
JAIFUR

——




COMBINED SENIORITY LIST OF PROGRAMME EXECUTIVES,FARM RADIO GFFICERS &

XTEN FICERS OF ALL INDIA RA ARSHAN AS ON 1 PT, 199
IR AR S LTI ‘ )
6.NowName 94 Designation  Dale of - Date of emiry Date of reguisr Piace or T S
ATy , birth into Govt. appointment to posting : Remarks |
e P ' service the grade !
(fe‘“l‘\r S/Shrx"‘? . TTTTTTTTTTTTTTTTTTTT T T T
18,8, PANKE, FRO  03.12.38 £2.02.71 AIR SHOLAPUR .
li*Rﬁ&S’QOHRA,: FRO.** 10.10.3% 19.11.70 AIR'JALLANDHAR :
._;éf;fﬁﬂfB}TDESHPANDE; FRO  11.12.39 01.01.72 AIR SANGLI
;%AJ*QQCEARANJII GINGH EO-- - 10.12.34 09.05.72 AIR JALLANDHAR
i . ‘Dﬁ.%§;K:iMﬁDHuR..EO" 18.04.35 06.04.72 AIR BHOPAL
- 1 uﬁé;"?uB.D.L:ﬁéRlVASTAVA EQ 16.11.40 02.08.72 AIR LUCKNOW
| :;7.34'A.K. BISWAS . B0 14.07.40 04.04.72 ARIR CALCUTTA
*:afg,;n.n.“rvacl ‘ EO-  01.11.34 13.09.72 AIR SHIMLA
b ‘__;9,%q£B;N.'SARMAH EO  01.04.35 11.08.72 AIR GUWAHATI f
: - 10.4-+Y.HANUMANTHA RAO, FRO  01.03.38 ‘ 12.07.73 . AIR VIJAYAWADA '
1.0 H.S. SRIVASTATVA FRO  02.01.39 ' 10.04.73 AIR MATHURA f
"12. A.N.TIWARI FRO  21.08.41 12.03.73 ALR DARBHANGA . i
"13.. R.J. PANDYA, FRO ' 28.02.40 27.06.73 AIR AHMEDABAD ‘
14.&;A,N.'SAH00, FRO  28.09.42 27.07.73 AIR CUTTACK
: i'%Gég? BHAGAT' FRO (SC), " 25.10.41 21.04.73 R.K. JAMMY 1
:"E“T1¢;A5H;c.%cupra,‘}'; FRO - 21.02.41 17.04.74 AIR JEYPORE i
17., '6.K. BHAN, FRO - 28.04.41 20.03.74 DG:AIR .
18. K.K. KURIAN FRO  23.08.38 27.05.74 AIR COCHIN
- 1 19.: P,J.- JOSEPH, EO0 - 04.12.35 07.10.74 07.10.74 AIR TRIVANDRUM
20. SMT. P.AGNIHOTRI ‘PEX 28.02.40 22.11.64 15.11.74 ON UNAUTHORISED ARSENCE
21.. 8.B. KANAJANVAR  PEX  11.11.39 - 17.12.6%2 15.11.74 AIR BANGALORE !
22.° MUNIR HAMID KHAN, PEX  30.01.45 21.03.75 31.03.75 AIR GULBARGA
A i
1 !
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€RO  07.03.42 24.05.75 AIR DELHI
'NIC. sAIKIA, FRO  01.06.41 08.07.75 AIR GUWAHATI
A.K. CHAKRABARTY. FRO  13.0A.40 18,06, 7% AIR SILIGURI
P.K. SINHA, PEX  12.03.41 07.08.75 07.08.75 AIR DELHI
- P.B. KURIL, FRO (SC)_ 24.03.42 11.09.75 11.09.75 ‘AIR PARBHANI
28. L.P. PIPALIA, PEX  07.01.40 01.05.75 01.05.75 AIR GODHRE
29, 'D.C.:KACHARI.PEX-<ST) 31.01.41 15.10.75 15.10.75 AIR JORMAT
ﬁﬁff%:ﬁ;‘ggggln AMMED, PEX 25.12.43 25.05.75 29.05.75 AIR RANCHI
: RESR T T
M:'LRQNACHALAM. E0  02.01.3% 01.03.76 AIR HYDERAEAD
Dfﬁ{b:BURNAN. FRO (ST) 07.03.40 05.06.76 AIR AGARTALA
33. SAﬁYU PRASAD, RO (SCL 01.08.,41 07.06.76 AIR GNALIOR
34. A. JAGANNATHAN,  FRO 19.05.43 05.05.77 AIR PONDICHERRY
g 3s. s. DAS SHASTRI,  FEX 11.05.45 16.02.78 16.02.78 AIR FORT BLAIR
3 36. AMARJEET SINGH,  PEX 23.11.3%° 26.05.77 £6.05.77 AIR AURANGAEAD
a , 37. DR.T.M.REDDY, PEX 01.07.43 14.04.78 14.04.78 AIR CUDDARAH
?- nﬁfﬁ@é‘- © 38. A.C. MAJUMDAR, PEX  16.02.35 '14.08.63 05.08.76 AIR JAMSHEDFUR
é ‘ 39, N.J. AMMAL, PEX 19.05.44 05.02.78 05.02.78 AIR DELKI
; 40. M.S.K. PRAEHU, PEX 05.07.38 27.10.61 24.08.77 AIR BANGALORE
2 41, SMT. N.R1ZVI PEX 08.03.36 18.08.77 18.08.77 \ AIR NEW DELHMI
: 42 P.N. MADUSKAR, PEX 23.08.52 26.09.77 26.05.77 AIR SANGLI
f, 43. S.K. MITRA, FE)’. 01.03.41 16.08.47 17.08.76 ESD  AIR NEW DELHI
g:, 44, SMT. K.K.GUPTA FEX 25.01.36 01.12.77 01.12.77 ) AIR KURSEONG
% 45. J.K. JOSHI PEX 10.01.43 16.08.67 £3.08.76 ALR BHOFAL
i‘.' ; 46, ‘F". VENKATARAMANA PEX Z27.06.43 25.07.68 ez.0%./77 AlR KHYDERARAD
¥ . | 47. SMT. V.S.LINGSUR  PEX 30.11.40. 27.06.77(ANY £7.06.77 (AN ALR RANCHI
%f RV 48, B.G. SHANKAR RAD  PEX 23.06.45 08.09.67 04.10.76 AIR MYDERAEAD
§ 49. H.U. SIDDIGUI FEX 17.11.35 31.10.77 31.10.77 AIR AHMEDARAD
:3; . 50.‘ SMT. K.’B. DESA!? PEX 095.08.48 01.11,77 Ot 11,727 DDK BROMEAY
z
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S1. CH.PRASAD RAQ  FEX 19.08.37 21.08.57
SZ. A.D. KOWSHIK PEX 34.01.45 05.08.77
53. D.S. vimaL PEX(SC) 25.12.42 13.02.64%
54. M.K. PHADKE PEX 18.01.40 18.05.68
o S5.  1.R.M.RAD PEX 10.11.41 06.05.67
56. SMT.V.C.JOSHI  PES 18.07.53 £8.07.77
! 57. S.R. SALUNKE PEX 12.067.3% 10.01.5&
58. C.S. NALK PEX 10.10.52 12.08.77
55. SMT.M.S. DESAI FPEX 1c.02.46 26.08.5¢
60. B.S. MANICKKA  PEX 08.05.36 7.067.77
61. S.5. HIREMATH  PEX 16.02.4S 15.08.77
.62, E.J. ALHAT Psx<si} 21.07.37 24.04.78
63. J.L. RAINA PEX 02.03.4C 08.02.57
o 64. D.CHANDRAN PEX(SC),23.04.47 31.08.77
'(W iﬁ 6?. P.K.RAVEENDRAN FEX(SQ},15.03.53 08.10.64
b6. SMT.N.SHABONG FEX(SC) £2.03.37 01.01.62
¢ 67. UMRAQ SINGH PEX(SC) 12.01.39 23.09.77
68. S.5. AGYAL FEX(SC) 06.07.43 15.08.77
65. SMT.A.I.FANAL  PEX(ST) EZ.41Z.54 26.07.77
o 70. K.R.5. RAD PEX(SG) 01.07.35 01.05.59
{ 71. C.SUBRAMAN1AN, FRO 0%.02.35
o 72. J.K.GUPTA, FRO  04.07.43 20.05.70
L 732. S.PRASAD, FRO | 032.08.38
. ? 74.  G.K.VARMA FRO 01.04.44
75. S.M,.JAIN, cRO 15.05.44
& " 74. B.B.SHARMA FRO 08.04.45 18.05.72
o 77. ABRAHAM JBSEPH. FRO 48.04.39
T 78. KUM.F.VEDAVATHI =I: 55.C5.71 . 30.08.80
Q
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"HYDERAEAD

T\® e S

AN

31.08.76 AIR
05.08.77 AIR PANAJL
15.07.77 AIR AGRA

03.11.76 A1 naNDED
€7.05.74 AIR VIJAYWADA
28.07.77 AIR PUNE

15.08.77 AIR PANAJI

ic.08.77 AlR DHARWAD )
25.08.77 VES EBOMBAY
07.07.77 &IR MADRAS
18.08.77 AIR MANGALORE
24.04.78 " AIR AURANGARAD
03.07.76 AIR ROHTAK
31.08.88 AIR TIRUCHY
28.07.77 CBS TRIVANDRUM |
01.08.77 AIR SHILLONG -i
23.05.77 " _AIR SHIMLA ‘
18.06.86 AIR AGRA ;

;

26.07.77 AIR AIZWAL ‘
03.07.76 AIR VISHAKAPATNAM |
01.01.7% AIR TIRUCHY _
01.01,79 AIR BARIPADA '
01.01.7% AIR GULRARGA
01.01.71 AIR BHOPAL
01.01.7¢ A1R UDAIPUR
01.01.79 AIR LUCKNOW
30.04.79 AIR TRIVANDRUM
30.08.80 _AIR VIJAYAWADA
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P.N. MISHRA £.0. 02.01.43 :

7.03.72 19.12.80  AIR DELHI
A.K.SHARMA, E.0. 30.06.45 19,12, 80 . AIR JAIFUR
A.C.MAJHL  E.0.(SC) 05.05.4c 19.12.80 AIR CUTTACK
RUGSHUKLA  pex 17.07.57 01.01.81 or.cn.ai. AIR JABALFUR
A.DASA E.0.(SC), 13.10.44 26.02.81 AIR FANGALOKE
SMT.N.SADRUDDIN FEX  13.02.5: 25.02.75 04.05.80 ESD AIR NCW DELHI
N.K. MOHAN RAM  PEX  15.05.50 02.01.81 0Z.01.81 DDK EANGALORE
V.U.SUBRAMANIAN PEX  03.11.4é 01.01.76 03.05.80 AIR 1ADRAS
B.C. INGALE PEX(SC), 13.05.49 17.01.76 01.05.80 " CSU HOMBAY
H.K.T. KAKHANI  PEX  22.05.51  15.0 .76 27.09.80 AIR AHMEDABAD
K. VAGEESH PEX  07.02.54 05.05.80 £5.10.80 AIR NEW DELMI
. B.S.CHAUMAN(SC) PEX 16, 12,44 05.1 .73 08.05.60 AIR BHUJ
CERAVI GOPALAN  BEx  18.0%.50 16.10.80 16.10.80 DDK TR1VAWDRUM
LALTHANSAGA  PEX(ST). 01.03.51 27.09.80 27.09.80 AIR ALIWAL
5. R. KAUSHAL PEX  10.11.40 23.08.47 07.02.75 DG : DOORCARSHAN
KUM.' P. RAD PEX  30.09.43 16.12.67 28.08.80_ AIR JAIFUR
P.K." RAINA PEX  11.07.46 01.01.72 27.08.80 DDK JALANDHAR
S. MEHANATHAN  PEX  15.11.53 11.05.80 11.05.80 AIR MADRAS
L.5. BAJPAI PEX  10.01.55 21.10.80 ©  £1.10.8¢ N.C.DELHI
Y.F . SHEIKH PEX  01.0£.46 16.08.75 28.06.80 AIR PANAJI
N.K. ACHARYA . PEX  25.11.48  19.10.76 25.08.80 AIR VARANASI
T.K. RAWAL PEX  16.12.49 01.02.73 30.08.80 AIR KATHUA
S.N. SAXENA  PEX  15.03.35 01.04.58 1.01.79 AIR KATHUA
C.MURUGANADAN,  FRO  31.12.43 18.01.62 AIR MADRAS
L K.B. SONEBARSA, FRO  12.01.43 , 16.05.73 03.03.80 AIR RAIFUR
i '§)*ﬂy°5”’ SIR 404 §.D. BHOSALE,  FRO  26.05.47 : 04.03.80 AIR FURE
X If%éﬂgﬁ?zﬁ‘,h“} 105. R.D. PURCHIT,  FRO  01.07.42 05.06.80 AIR B
i -8 106, 8.K. SHUKLA, FRO  05.07.46 - 04.03.80 AIR BAHAGALZUR
; 4
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, 107. Y. GANGI REDDY. FRO  OZ.06.44 04.03.80
' 108. E.L. NARAYANA, FRO  11.01.4 01.06.80
f 109. S.P. MAHAJAN, FRO 02.06.44 07.06.80
T " 410. A.N. DESHMUKH  FRO  12.10.44 05.06.80
' " 441. V.N.PRASAD, . FRO  03.01.43 30.06.80"
{' ' 112. M.P. SAH, FRO 01.01.47 19.06.80
o 413. B.P.KUREEL (8C), FRO  15.07.41% 13.06.81
- ©.444. SRI'RAM (SC) FRP  08.05.48 15.01.82
ﬁ 115. L.CH.SAILG PEX (ST) 01.03.51 01.08.76 07.04.82
i et ST N RacHAvAN PEX  15.01.51 17.42.76 25.09.80
- ; 117." SAWAI B.S. FEX (SC), 05.08.52 06.12.73 £8.08.80
Lo ' 418. N. VENKATARAMAN PEX  23.01.35 03.04.58 31.01.79
§ (\ 7 " 449. B. BRIMAIAH PEX (SC), 27.01.35 29.09.56 £3.08.80
. T'*1ao.'n.5a PANDEY PEX  01.04.4Z 26.10.72 30.08.80
' K .’121. R.BALASUBRAMANIAN PE* 05.06.50 01.07.75 26.08.80
" 422. K. RAJAN PEX (SC), 17.04.52 01.01.79(AN) 25.08.80
-t % 422. R.R. PALAKE PEX (sc), 20.05.52 01.10.80 01.10.80
"% "1247 RAJESH REDDY PEX 22.07.52 26.11.80 29.11.80
" 125. §.B. KHARE PEX  01.01.3% 15.03.5% £6.02.7%
126. M.S. SIVAPRASAD PEX  20.09.54 08.08.75 1§.05.80
& <27, R.P. MISHRA PEX  01.07.3% 30.03.59 31.01.7%
T 4za. SMT.B.GUPTA(VYASIPEX  14.03.36 16.06.50 £5.08.80
‘' 429. PRADUMAN SINGH PEX  14.04.77 11.02.56 10.05.80
' " 430. A.C. DAS PEX (SC) , 01.04.42 13.01.66 £22.10.80
. "431. R.N. THYAGARAJAN PEX  15.07.43 11.08.76 £8.08.80
132. SMT. LATHA RAJU PEX  25.06.51 16.10.80 16.10.80
~ AN 433. J.D. SWAMINATHAN,PEX  22.07.35 05.06.5% 01.01.7%
' ..
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AlIR
AIR
ARIR
AlR
AlIR
AIR
AlIR
AIR
AlIR

AlLR

TIRUPATI
HYDERABAD
AHMEDANAGAR
CHANDRAPUR
PURNEA
JAMSRHEDPUR
SURATGARHK
VARANAS]
SHILLONG

BANGALORE

e

AIR
AIR
AIR
CBS
AIR
AlIR
AIR
csu
CBS
AIR
AIR

AlIR

BEED
MADRAS
HYDERAEAD
AHMEDAEBAD
MADRAS
CANNANORE
V1ISAKHAPATANAM
BOMBAY
JAIPUR
CUDDAPAH
ALLLAHARAD
BROBMAY
JAMMY
BARIPADA

MYSORE

MADRAS

|
3
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. .:THORQT PEX (s:t/ 20.03.47

{A{MURLIDHQRAN.PEXﬁSC)2&.11.52

s a—
SMT. G.MARKAM * PEX(ST)24.11.53
LV SO .

M ARYA PEX(SC)07.06.54

SMT.N.K.SHADAP Faxksq},o7.d1.54

K. KALIVELU = FEX(SL), 15,07.36

4 [

-\

D.U. BANDSODE PEX(SC),26.03.39

P.C.. PAHWA . PEX(SC) 07.11.42
R L ,/

: i (62> T - .
ﬁﬂkmlRDHAv PEX(ST)VOQ.O3.44

5

BLLCMATHUR  FEX  28.44.44

: ST
A46.7B.D.MAZUMDAR  PEX(SC) 15.02.54
47.5C.P. R.NAIR PExX 09.09.47
PEX 02.05.42
FRO 19.05.50
02.01.50
FRO_  02.02.52
FRO 02.02.45
FRO 01.05.52
K.N. YeDav . FRO Y/ 01.07.47
155.‘;.x:mzsaaa . PEX - 09.01.48
{§é DEV KR.MISHRA PEX 13.12.53

157.7SMT.S.MAHAPATRA PEX  03.09.55

4.'.'.'. : t . :
‘K.V. RAO"- . PEX 19.08.36
T 1'}1 = - - C e .
159.7MOHD B.R1ZVI  PEx 13.03. 4%
S o '
L 160,::B.U. JAMAN KHAN PEX 01.01.52

'S.K.SEN GURTA.  FEX  11.06.42

YA SADHU,PEX  01.07.52

5. IVER PEX 20.¢7.37

R et B

21.0z.81
06.05.78
i7.0Z.60

04.05.80

0E.0%.80

10.05.76

16.08.¢7

11.12.73

21.12.73

£56.07.62
17,05.¢&2
14.01.82

12.05.5¢8

C11.0%.65
24, 12,81

25.05.67

24.10.80°
11.12.80
21.10.80
046.0%.8C
21,02.81
28.03.81

21.10.80"

T 01.05.60

08.0%.80
01.01.7%
05.0%.80
01.01.7%
22.10.80
11.01.82
€1.01.7¢
14.06.82
28.12.81
12.05,82

24.0%.8z2

AIR NAGFUR
ARIR FORT BLAIR

ARIR INDDRE

AIK MADRAS

AIR SHOLAFUR
AIR SHIMLA

DDK TRIVANDRUM

AlR SAMLDALFUR

AIR EANGALORE
AIR TRIVANDRURN
ESC ALR DELMI UwDS
AIR RAJKOT

AIR BALAGHAT

AIR HOSPET

AR S1LCHAR

ALIR CHITTORGARE
AIR KOKIMA

AIR JEYFORE

TSPES DELKH]

(g)

DG DRORDARSHAN
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162.

163,

164,
165.
166.
167.
168,
169.
170.

171.

172.

173.
174.
175.

176.

T 177,

178.

179.

180.
181,
182,
183.
184.
185.
186.

187.

188.

K.K.DUGGAL

R.A. KHAN

E.S. GUHA

E.S. ISSAC

MOHD. A.M.MAUJ.
0.R.N1AZI
D.K.PIMPALGHARE
S.N. JHA

M.S. VIJAVA

K.N. SHARMA
MUTHUSUBRAMAN AN
B.N. GOYAL
DR.R.D.VASISTHA
B.N. BOSE

U.M. KANAN

ANIL KUMAR RAM
BRIJ MOHAN GUPTA
S.P .HINDWAN

C.P. vYas

EMT. MIRA PAHUJA
RAF1Q RAAZ

§.C. MATHUR
SMT.S.MITTAL
SMT. SADHNA BHAT
PANDU RANGA RAD
AJOY KUMAR GUPTA

P.KUMAR MISHRA

" PEX

PEX

FEX

PEX

PEX

PEY
PEX
PEX
PEX
PEX
PEX

PEX

PEX

PEX

PEX

PEX
PEX
PEX
PEX
PEX
PEX
PEX
PEX

PEX

PEX

06.10.3%9
07.09.4%
15.01.45
02.02.52
12.01.46
28.10.50C
01.04.52
10.01.41
20.07.52
20.05.41
05.0%.41
30.09.41
15.12.45
01.07.41
23.01.46
21.02.47
04.05.47
08.02.42
12.08.48
25.08.48
10.04.50
22.08.44
05,08.51
06.08.51

10.06.40

05.01.62
31.07.73
G2.05.67
26.07.82
07.01.71
14.05.82
22 11.7¢&
20.10.67
22.01.75
04.03.68
27.01.82
27.02.632
31.01.72
28.11.867
12.02.82
21.02.77
26.02.76
26;10.67
27.01.82
05.02.76
06.03.82
11.10.67
01.03.82
‘15.0a.82
12.06.64
0z2.02.76

04.05.78

i4.12.81

26.062.7%

m
o
<
~2
[e]
m

[e)
»
(o)
o
2]
™

14.0%.82
09.02 .82
07.02.78
28.01.82
06.02.7¢
27.01.8¢2
06.01.82
0z2.03.82
01.01.79
12.02.82
21.01.82
18.01.82

01.01.7%

27.01.82

15.12.81
08.03.82
01.01.7%
01.03.82
15.04.82
01.01.7%9
04.02.82

12.04.82

R.K. JAMMU
DDK LUCKNOW
AIR RAIPUR

ST1(P) DELHI

ESD AlR NEW DELHI

ON DEPUTATION TO GERMANY

AIR NAGFUR'
AIR RANCHI
AlR MYSORE
AIR IMPHAL
AIR MADRAS

AIR DERHI

DG DOORDAREHAN

"ALR INDORE
DDK MADRAS
AIR JODHPUR

AIR SHIVFURI

.DTPES AIR DELNI

DDK DELHI

AIR JAIFUR

R.K. SRINAGAR
AIR KANPUR

AIR DELHI

CBS AHMEDABAD
AlR KOTHAGUDEM
AIR LUCKNOW

AIR SILIGURI

-
P
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189. J.R.C. PATRO PEX 046.09.41 08.11,67 31.01,79 AlR HYDERAREARD
190. D.S. NAGABHUSANA PEX 01.02.52 01.04.75 01.01.82 AIR HASSAN

S 191. SMT. C.S.KUMUDAM PEX  18.02.5% £26.04.82 26.04.8% CES MADRAS
éf" T 192. M. VASUDAVAMN FEX  21.07.40  13.04.64  01.02.75 ATR TRICHUR
e b 162, V.K.BANERJEE PEX 08 10.%%  0r. 0. 76 77 00, A ATE U RO
+ O eA. @M1 Y GAUARAL PLY 30.0%.%a 01,10, 0 eaLoras Cle Al o
1 195, S.P. LIKHAR FEX  01.09.42 11,08, 61 17.02.75 A1RC INDORE
196, C.LALHIAKTLUNGA PEY(S1) 01.03.45 01.0%.43 02.03.87 AR SHILLONG
“ 497, SMT.D.MOKTEN PEX  20.02.52 01.12.76 24.01.83 AIR KURSEONG
198. SMT.P.CHAKRAEORTY PEX  12.10.54 21.03.853 21.03.83 AIR CALCUTTA
199. SURYA KUMAR DAS  PEX  05.11.%4 23.04.76 15.02.82 AIR GUWAHAT]
,200. N.C. NARSIMHACHARA:S;U 02.01.47 15.11.67 01.12.75 AIR CUDDAPAH
© 201, C.T. NAWANI FEX  17.06.52 01.01.83 01.01.83 AIR AHMEDABRAD
. ' 202. HARESHWAR LASKAR PEX  01.03.54 05.04.78 15, 11.82 AIR GUWAMAT I
éff*"zos. R.P. SAHU PEX  31.07.45 18.12.67 01.42.78 AIR SHAHADOL
©0 204, 1.P.SRIMALI PEX  17.11.51 01.03.83 01.03.83 AlR JAIPUR
" 205. DR. U.N.RAINA FEX  02.04.53 £28.02.83 28.02.83 R AIR DELKI
L 6. KamAL sHaRMA PEX  26.08.51 19.04.76 15.02.83 AIR DIBRUGARH
St 207, D. SELVARAY  PEX(SC) -§o:o7.47 11.06.76 10.11.82 AIR TIRUNELVELI
208. ANAND KUMAR SAYAL PEX  14.04.52 16.02.76 31.03.83 DDK JAIFUR
' 209. A.L.PAUL PEX(SC)  27.04.53 °  24.05.78 15.01.863 " AIR JALLANDHAR
n 210. T.DHONDUP PEX(ST)  15.10.5& 20.05.83 20.05.8% AIR TAWANG
211. P.L. TANDON PEX  02.12.40 20.11.67 01.12.3% ON DEPUTATION TO Cit
: *" 212. D.C.DAS PEX(SC)  01.02.53 06.02.78 04.02.€3 AR DIBRUGARH
b 213. K..SUBRAMANIAN  PEX  26.06.5% 24.01.83  £4.01.83 NG DELKI
"' " 244, M.N.ROY PEX(SC)  04.11.45 27.12.76 13.12.87 CES CALCUTTA
‘o 215.JANARDlHAN RAD PEX i0.10.42 12.12. 658 01.12.7¢ DDPK HYDERARAD
216. K.P.DAMOR PEX(ST)  09.02.51 25.04.77 13,2, 82 AR EHOFAL
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MANGAL ¥ PEX(SC).  03.01.32

P

JALARAVI: PEXLBC) 09,046,592
T AN % .

01.12.52

01.12.53
‘absx<sb)! 29.12.51
(Y34 PEX . 12.01.36
a._'- t .

REGAIKWAD(SC) . 06.12.54

ARy n - PEX Y i
VAPPA'PEX(ST) 22.07.54

et I -
©101.03.48

L]

08.07.41

RHEPEX(SC)

SELD B

28.12.48

) [

£6.10.74
23.07.77
16.11.82
27.01.83
18.11.79
23.11.82
17.03.76
29.03.59
03.03.83
21.01.83

08.08.69

| 07.11.672

21.12.82

23.11.82
28,05.83
16.14.82
27.01.83
08.02.83
23.11.82
31.01.83

31.01.8°

- 03.03.83

21.01.83
24.01.83
06.12.80

21.12.82

gééghE;agiPEkaC)}‘-27.03151 25.07.83  25.07.83
Y PHATIAY . PEX(SC)  09.11.51 25.03.83  23.03.83
Fest PEX.  27.01.41 21.04.81  21.04.81
IPEX(SC)  '03.02.53 22.11.82  22.11.82
.IPEX(SC)  07.03:53 18.11.82  18.11.82
APPA<PEX(SC) 04.05.56 08.05.79  13.01.83
AR JAMACHQR'01.07 44 16.04.68  02.05.81
PEX  29.12.52 14.05.79  27.01.83
PEX  07.11.5% 20.05.83  20.05.83
PEX  17.02.52 10.01.78  02.02.83
PEX  19.12.40 27.08.64  30.05.81
PEX  31.03.53 24.03.76  17.02.83(AN)

PEX  15.09.53

PEX 07.01.39

31.03.83

01.12.81

R SHIVPURL

TIRUCHY . -

“ AR SHILLONG:

- AR’ THIRUCHIRAPALLI

CAIR SWAL'MADHOPUR

TAIRKOHIMA

" AIR CALCUTTA™
AR BHAGALPUR

- UBS BOMBAY -

DDK. BANAGALORE

¥

AIR JAGDALPUR

', IR AHAEDABAD

.

T UAIR GORAKHFUR

" AIR 'PATNA

" AR BHOPAL.

'sgxg Janmy
. AIR..DHANBAD
AIR' HYDERABAD
'sg}swhébkasi
 fAJR¥CQLCUT%§ .

CAIR CALCUTTA

. AIR KOTHAGUDEM

-A1IR MADRAS
CBS_PATNA .

-AL1R CUTTACK

A..A
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R IN THE CENTRATADMINISTRATIVE TRIBUNAL <

GUWAHATI BENCH: GUWAHATI
O.A. No.174/2002

Shri N.Raghavan

- Vg -
Union of India & Others
......... Respondents

In the matter of :

Written statements submitted by

_the respondents No.1 to 5

The respondents beg to submit Preliminary submissions/
objections of the case, which may be treated as a part of the

written statement.

(PRELIMINARY SUBMISSIONS/ OBIECTIONS)

1. The Indian Broadcasting (Programme) Service, an organised Group ‘A’

= th
service was constituted on 5° November 1990. As per sub-rule (3) of Rule 3

of TRPS Rules there will be four éiffereﬁt cadres which are as follows:

-

a) Programme Management Cadre of AIR;

b) Programme Management Cadre of Doordarshan;
c) Programme Production Cadre of AIR; and

d) Programme Production Cadre of Doordarshan.

A copy of the IBPS Rules is annexed herewith and marked as Annexure-R-L

N

—
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2

" 3. The vacancies falling in the Junior Time Scale of Programme Management

Cadres of AIR & Doordarshan are filled up from the officers belonging to.

common cadre of Programme Rxecutives and other equated categories in

ATR & Doordarshan simultaneously allocating the Cadre depending upon the |

availability of vacancies, options etc." Similarly, Producers and other equated SO

categories in AIR & Doordarshan, a common cadre for both AIR &

Doordarshan, are eligible for consideration to vacancies pertain to

Programme Production Cadre of AIR and Doordarshan in Junior Time Scale.

. Once the ailocation which is final and irrevocabie as per IB(P)S Rules, is

‘made the officers in the respective cadre can aspire promotion in their

tespective cadre and their further promotion to higher grade depends upon the

seniority in the respective feeder grade. For promotion to Senior Time Scale

the seniority in the Junior Time Scale will be taken into account and not in

the grade of Programme Executive ie., the feeder grade to Junior Time Scale.

. As per IB(P)S Rule (6)(a)(ii). the Deparimental Promotion Commiitee, as . v

specified in Schedule VI, shaii, after due consideration of the preference and

suitability thereof for acceptance, will recommend the cadre as well as the -

media in which they shall be appointed on promotion. Accordingly, on the

‘recommendations of Departmental Promotion Committee presided over the

Member of Union Public Service Commission, the Competent Authority
allocated Shri N. Raghavan to Programme Management Cadre of
e

Doordarshan in Junior Time Scale of IB(P)S. He accepted the ailocation and

joined the cadre in Doordarshan. However, due to exigencies of work or at
e e

his own request the applicant might have been adjusted in AIR as a .



temporary measure. It will not be appropriate to challenge the allocation of
cadre made/dn 1994 agd the same is hopelessly barred by limitation.

5. In O.A. No.801/1996 filed by Shri Qumar Ahmed, an officer belonging to
' ———D

Programme Production Cadre of Doordarshan in JTS, before the Hon’bie .

Central Administrative Tribunal, Jabalpur Bench, the applicant has raised the

-issue of promotion at par with officers in other cadres of AIR. The O.A. was

bereft of merit and accordingly dismissed by the Hon’ble Tribunal.

A copy of the judgment dated the 29% July, 2002 is annexed herewith * -

and marked as Annexure as R-TT

The humbie respondents beg to submit the written statement as

follows:-

1. That with regard to the statements made in para 1, of the application the
respondents beg to state that after applicant’s allocation of cadre under
IB(P)S, he belongs to Programme Management Cadre of Doordarshan in

- <
Jynior Time Scale. The seniority in the Tunior Time Scale will be taken into

for promotion to Senior Time Scaled and the seniority position in the grade of

Programme Executive is not relevant. Since the applicant belongs to ¥
4_}

Programme Management Cadre of Doordarshan he can aspire for promotion

i [

in the same cadre but not in any other cadres of All India Radio. The reply

dated 27/03/2002 is stzictly in accordance with the IBPS Rules.
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That with regard to para 2 of the application the _fespquents beg to offer no

comments.

That with regard to the statements made in para 3(1), of the application the

_respondents beg to state that the applicant was appointed in common cadre of

Transmission Executive in AIR & Doordarshan in 1978 and thereafter
appointed again in the common cadre of Programme Executive in AIR and
Doordarshan. A perusal of the Schedule V will indicate that the Programme
Executive do not form a feeder grade for promotion to Progmmlzne -
Production Cadre of AIR and Doordarshan in Junior Time Scale whereas the
Programme Executives ére only eligible for pr().mbﬁon under Programme .
ManhgementCadres of AIR & Doordarshan in Junior Time Scale.
e ,

That with regard to the statements made in para 3(2) of the application, the
respondents beg to state that the applicant was never promoted to the
Production Cadre of AIR under IB(P)S and therefore, applicant may be put to
strict proof of evidence. However, thé applicant was promoted on ad-hoc
basis to Programme Management Cadres of AIR and Doordarshan, which -

was subsequentiy reguiarised. The allocation of cadre was made in 1994 and

\(\/\-1 ,
prior to that no allocation was.made. The applicant may be put to strict proof
of evidence.

o N

.. That with regard to the statements made in para 3(3) of the application, the

- respondents beg to state that the applicant .b'élbngs fo Programme

Management Cadre of Doordarshan whereas Shri V. Srinivasan belongs to

| . Programme Management Cadre of AIR which are different cadres. None ptf"

M
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. his junior in the Programme Management of Doordarshan has begn proimoted

on ad-hoc basis earlier than him. It is also submitted that Shri V. Srinivasan

has now been reverted to the substantive post of Programme Fxeoutive as a

sequel to implementation of judgment dated 30/07/1999 delivered bv the
Hon’ble Supreme Court and he is presently, holding a post in Junior Time

Scale on ad-hoc basis.

. That with regard to the statements made in para 4, of the applicaticn the

respondents beg to state that no orders on guidelines have been amended or
centradicted. The applicant was not a member of the service at the time of
initial constitution and therefore, the ruie qﬁotéﬁi by him are irrelevant in so
far the applicant is concemed. None of his junior in Programme _
Management Cadre of Doordarshan has been promoted to Senior Time Scale
carlier to him. The applicant may be put to strict proof of evidence. The

seniority position in the grade of Programme Executive will be relevant for

' promotioz; to JTS of IB(P)S. The applicant’s further promotion to STS level

depends upon his émpanelment in JTS grade and not the placement in'

Programme Executive grade.

. That with regard to the statements made in para 5 of the application the

respondents beg to state that only DPC is competent to recommend the
allocation of Cadre under IB(P)S. As such, while making ad-hoc promotion
the officers in the feeder grade of Programme Executives were promoted to
combined cadre of Programme Management Cadres of AIR and
Doordarshan. Watertigﬁt compartmentalization was not possible in the

absence of DPC recommendations. The allocation of cadre was made strictly



o

& ‘_
6 b
N
in accordance with the provisions of IBPS. The judgmient dated 29/07/2002

delivered by the Hon’ble Central Administrative Tnbunu! Jabalpur Bench in

the claim for promotion outside the cadre has been found bereft of merit and

accordingly dismissed. .

That with regard o the statements made in parz 6 of the applicaticn the
respondents beg to state that there is no anomaly i the matter of enforce of

provisions of IB(P)S Rules. There was no merit in the representation of the

applicant and hence, it was rejected.

“That with regard to the statements made in para 7, of the application the

respondentis beg to state that none of his junior belonging to Programme

Management Cadre of Doordarshan has been promoted carlier than him. The

= ‘ . . e oxw
applicant may be puf to strict proof of evidence. However, Shri V,
¥ ” . _ 3

Srinivasan belonged to Pfogmmme n/lanagemP nt Cadre of AIR which is
fferent cadre as per IB(P)S Rules. It is further submitted that Shri V.

——
Srimivasan had alreadv been reverted to his substantive post and presently

hoiding the JTS nost on ad-hoc basis, Tn view of above, it is submitted that

the appiicant is not entitied for any of the reiief sought and the appiication

- may be dismissed with cost.

10,

S
That with regard to para 9, 10 and 11 of the application the respondents beg

to offer no comments.

Verification ..................



W
e,

t

A
VERIFICATION
1 Shn _ . TM/@W ..., presently working as
Sodion Bovelis . being duly authorized and competent to‘»s'igﬂ:{ﬁ'is&‘r-_\

}

verification, do hereby solemnly affirm and state. that the. statements made in para j .

are true to my knowledge and belief afid_

those made in para e __béing matter of records, are

true to my information derived therefrom and the rest are my humble submission *

before this Hon’ble Tribunal. T have not suppressed any material fact.

And I sign this verification on this 7 ® day of January 2003,

o\

Deponent

Station Director
All India Radio, Guwahati
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' | :)‘ _‘ A." , ‘ - . . . _‘ '
] )/;& ! NP [ON mo:001/1996

' L
.;(-JQTnéﬁlnur thi*«the 39th day of July, 2002.

’ .

. f)nnn “ble M. e P..>ingh. Member (A)
tz.' Hon ‘ble Mr.:ohankor Raju Mewber (J)
A

. oamar i\hmcd '
S/0 late sh. Mohd hbdu]’nh.
/o p-117, Akashdar 50 Colony,
atanga, Jabalnur.“ -Applicant
(By AdvocaLa shiri M.k. Verma)
 =Versus-.
“ﬁnirn of Indij thrOUgh
“Who Secretary,
Mnistry of ‘Information

“and. Broadcaotlng,thaeri nhawgn,
UHew Doing g 11 others as per

HMemo £ yrties, B : ~Respondents

'(ﬁy Adve.te Shri p. Sankéran)

] , | | ORDER (oraL)
ME. Shanker Pa ju, Member (),

4 Appllcant throuéh thiﬁ Ch ha~ sought his promotion
to the po t of Senlor. 7{ime Scale in the grade of Station
Dirﬁctor/anuty ConLroller- . He has further vought
a manadamus declaring him 3 Hnmber of Programme
Management cadre of'All India Radio (AIR) sz to entitle

him for thig prbmotioo in brOgramme Management Cadre of

AIR with éll cons eqnenLial benefits.

2. ApplijnL was selected thEQUQh an Openh competitive
cxémination as Producer and was appointed to AIR. In

the year 1987 he was tran ferred to AIR Bhopal. e was
promoted as Assistant Qtatiqn Directqr (Junior Time Scale)

w__ﬂgg assumed charge on 1.7.9%. 5t AIR, Jabalur.

tinq~(Pr09ramm0) Service Rules, 1990 framed under
-:ﬁgpi IE 309 of - the ConstiLntion-éf Indla, ©° rein
-“,u"éXrbmonle c-mdichLo<~ have been defined in Rule 2 (c)

,’ \d l N

7“’,friceru appointed on regular bas - in consultation

< 7

wLLh the Commnission or on the.rqcommendations of the

DIPC and i va1g POSta on v Ylar banig or hold 1lien in
Ccrounp ¢ r";:--:' Tamme Cadre ooF ALl Inota n;aio and
{
.
. i '
b '
§
. .

Fly

v,



“helding posts on regular basis in the scales defined |

to the cadre of JTS as Assistant Director in 1991 acquired . -

“ . . T ; R A )
o « "N‘\—;-’ L .
Doordarshan on the daLO of commencement ()f ruln L N
]niLtally the Indian Broaduasting service as per. Rule - . :) .
3 (3) comprised Programme Management Cadre of AIR, ' )
N . 3
Programme HManagement Cadre of Doordarshan, Progratme *

. f
bProduction Cadre of AIR and Programme Production Cadre

of Doordarshan. Four posts have beer f{included in Schedule-T
viilch included senior Administrative Grade, Jdnior
Administrative Grade, Senior Tlme Scale and Junior. Time
Scale. Rule 6 of the Rules defines the initizl

con,titution of -service, including departmental candidates

therein but this would not aprly to those departmental
candidates granted selection grade. The regular
continuous service of departmental candidgies shall -ount

v

for the purpose of'promotion. As.per Rule 6 (2)(b) a

per son shall-not'bé deeined to be appointed in a particular

cadre/grade in service unless he submits his option for

a particular cadre but by virtue of Ruel 6 (2) (o) he 1s

deemad to have;opted.théncadre-where he 1s already

working, and the screening done by the selection comnittee. (\u]

4. Applicant though opted for Programme Production,

Doordarshan but is not deemed to be Member of Programme

‘Producbmdn‘Cadre of Doordarshan. Applicant who vas promoted

minimum qualifying service in 1995 and as such eligible
for 5T5 In the production Management cadre of AIR.
Desplte option to Join'PrOgramme Management Cadre of

Doordarshan'applicnnt remained in the cadre of Programne

.Hanagement Of AIR by virtue of Rule 6 (1) of the Service

‘Pule"'whore the dppartmnnLal candidstes holadlna the post

T L

on regwu ar basis shall be deemod to be appointed in the

:“PerG phhding post. The cadre strength is given in the

'schedulq-attached to the rules and since the pact in

JTS-in Programine production cadre of Doordarshan was

nlready occupied hy sufficient'number-of_personn the

oo . ! ﬁf;«’ L B Y
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ceant contad have By Tnelietod wlithin the cadro.

’

was o convencd on 14.12.96 to consider promotlon from
JTS5 o 5T5.  Juiors have beenconsidered and the name
Of the applleant was not considered. Applicant submitted

A representat®mn anc approached this court.

5. The contentign of Sh. M.¥. Verma, learned counsel"

for the appliCantuiS that the private respoﬁdents 5-12

afe juniors to hih as he 1s seeking declaration that he

is a Member of * Proaramme Managément Cadre of AIPR and 1s
entitled for cqnsiaeration for ptomotion, Thoth the
“applicant had Opted for Programme Production Cadre of )
Dourdarchan but the‘Option wag never given effect to.
Apnlicant continued in AIR and still contuning as such
applicant is decmed to be in the cadre of PrOgrahm@
Hhnagement Cadre of AIR @Od his allocation to JTS of
Doordarshan Programme Cadre is not legally sustainable.
Thouﬁh he has preferred his preference and option in the
vear 1991 épplicant also gave option for Prograinme

llanagemen  cadre of AIR. llovever the first optlon wag '
accepted but yet the applicant 1is sﬁill a member of the : | ﬁ\;]}
Programne Hanaggement cadre of AIR, right from'the.

inception of the séfviée'and looking after for the last

three years the job of Stqﬁion Director, AIRs AS such

the option exercised has never been given effect to for

want of vacancies and as sﬁch once the option has not-heen‘

; acted upen the rcsnondehts are estdpped Crom forcing the
applicant to join Duordarsiian and the option earlier
erercige is deemed to be withdrawn.

i 5. an tﬁe other hand, respondents’ counsel sh.Sankaran

“dentad the cententions of the arplicant and stated that

Ly, “ :
N .

.

AT L 1 .o . .
the -ahplicant . had opted under Nule 6 (3) (h) of the Pules -
1 . ' l .

Eor Proagramme Production Cadre of Doordarshan an hi~s firat

nreferénéc;and he was accordingly all~~ated the cadre on

ho reeoutnend bt bon af e U1e, Hovevny, due to acinte



v A
I.
Sooammeeeith DUt other Officers ji- k

o, . . : \/u~tf‘4‘_
:é;:; AIR and Doordarshan M:J have been posted on 4 tempoary - W - \\
' ArCanginent til1 aVailabilities Of substitutes. . . . :? NN
7o {t is Contended that nhone of the Juniorgs of the

anplicant in the DrOgrémne Product ion Cadre orf Déordarshan
has been Promoted to the next‘higher grade viz, sTé-

The contlnuance of the applicant ip AIR will not affect
his Promotiongl Prospects ang he -would pe considefedr

for bPromotion jin the cadre a8 per his turn and seniority._
As the decisiop Of the COnt;ollinq authority {p Iespect of

appointment through 4 Particular cagre 1s final notification

dated 1.5.954 is legally SUstainable.

8. Tt 15 furtﬁer Stated that once the option hag been
eXercise for Doordarshan by the applicant knowing fully
well “that the same.cannot be Cchange< snha the decision of
the controlling nhthority on the recomMeﬁOations of the
upse 14 on the basig of the option exercised ang Qxe
suitability $hall pe final. Moreo?er, Name of the
applicant ugg included in the Seniority 1is¢ of JTS
Properly whicy he hasg never chjected for one and a  half
Years and hag hever Iepresented for his Posting to
DOOrdarshan- Mere Ccontinusnce of'Eﬁé applicant'temporarily
in AIR does pog entitle him o any fight for allocating him

to Programmer Hanhagement Cadre or AIR by changing the

£}
alloc.. teq cadre which 1s not berimiss iple under the rules.
The other Officers Y., have been Posted to medl, dif feront

Lrem allocateq Inedia s an Interin Arrangement .
./mﬁ",:\ .
Tt O NPos s In vartoug Cadres have peer Created ang

nd the ManagementAcadre of Doordarzhan has  been

Xt enefits ;i the cost of the Production Cadrn of
: R RY v | .
. A L~ 27 ~.
v N aﬁq;qurAarshan 15 not Correct. The reduction in the: number

st e T A o :
T \lidfﬂnffts in Programne Production Cadre of Doordarsn was
\~"\.,—‘/ : a4

~

on account of 10 economy Measures effected informnl)y by

o the Governmont.

. RN N &
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10. tle have carcfully considered the rival contentions
of the parties and.perused the matcrial'oﬁ record. In

50 far as the op;ion»is concerned, the zame once
exercised and the. applicant has been allocated tha 03

" of Prograhme Production CaZre he canhot ulthdraw the
same as afger consulﬁation uith the wupsc and has per
nls seniority Qnder tﬁe‘rules‘the appliénnt has been
allotted the cadre which he cannot withdraw at this
belated stage. nce he has not objected Lo the same

ad continued for more than one year he is not parmitted
Lo go backe.

11. In so fér as the contentlon of the applicant rkgbrd-
ing reduction in posts 1s concérned, the same is not

vell fourrkd és none.of the juniors of the applicant have
hroen nramoted in brodnction Cadr¢. Applicant’s riqghts
have heen well protected despite working in AIR uhich is
only 2 temporary arrangement and does not vest any right
on the aplicant to be retalned there ag other cadre
officers are WOrking on this tempcrary arrangment.

12. Applicant &s per hié senlority shall be considered
Faor promotfeon in l)")OI,’(].’v[.’}[\.’]H- cadre on avallabl vy ()C"
vacancies and it has not jeopardised his promotionayl
avenucs. He cannot compare himself with othe-s who ano
opted - -for AIR and haye been promoted on'availability of
vacancies. ‘le do not £ind any infirmity or discrimination

/

in the action of the respondants.

13.  In the regult, having regard'to the reasons . 4
R . gt
H . a
recorded abwve, we do not  find any legzl infirmdty inA

the orders passed. The OA 1s beref: of merit and 1is ‘?

r‘) v
accordingly dismissed. WNo costs. : k h
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MINISTRY OF INFORMATION AND (¢) “Departmental Candidates” means,—

BROADCASTING S . NP [
, . . (i) oflicers appointed on 1cgular delS m.
NOTIFICATION consultation with the Commission .or
New Delhi, the 5th November, 1990 .. on the rccommendations, of the Departu

mental Promotion Committee, and who
. hold posts on regular . basis . or - hold,‘
lien in Gioup ‘A’ Programme cadred3i
of All India Radio and Doordarshan Jf:
on the date of connncnccment of these
rules, and SRR

‘G.S.R. 892 (E):—1In excrc.ise of the powers
‘conferred by the proviso to articlc 309 of ‘the -~
Constitution, the I’rc31d'e11t hercby makes the '
following rulcs, namely :—

1. Short title and .commencement:—
(1) These rules may- be called the Indian .
Broadca§t111g (Programme) Service Rulcs, 1990. (ii) all ofticers appointed on regular basis,

(2) They shall come info force on the datc - to the post of Video Exccutive in ‘Door-,
of their putlication in the Official Guzellc. o darshaninthe pay scale ofRs 3000-4500

a4 5t

2. Definitions:—In these rulcs, unless the

context otherwise requires:— (d) “Departmental Promouon Commlttee

means a Committee constituted to cqnsxdc_l“

13 feot 13 . . 1 D 1 . . .
(a) “Commission™ megns the Union Public promotion and confirmationinany grade;
Service Commission; _ ! |
(b) “Controlling Authority” mecans thc Go- (c) “Discipline” mcans the specific field _of f
vernment of India.in the Munshy of Information . ... ... Progtamme. Production Activity in the media ¥
and Broad\,astmg, s : -asspecilicd in Schedule VIT; > %
. . I3
i
I B I
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(f) “Duty Post” means any post, whether
permanent or temporary, included in Schedules
IandII;

(2) “Examination” means any All India
Competltlvc Examination conducted by the Com-

mission for recruitment to the postsin the service;

(h) “Govemment” means thc Govérnment
. of India;

(i) “Grade” means a gradc of Service;

. (§) “Media” means All India Radio and
Doordarshan;

- (k) “Programmec Executive” means thosc
- officers regularly appointed to a grade so desig- -
nated m(t.lwpay scale of Rs. 2000-3500, in the
‘media, mcludmg ngrammc Exccutive (Sclee-
‘tion Grade) as well as those similarly appointed
» but designated- as Farm Radlo Officers and
" Extension Officers;

“() “Programme Mmagcmcnt Cadre of All
. India Radio” means various grades and posts
-referred to in Schedule I under the column
pcrtamm;, to All India Radlo.

" (m) “Programme M'umgcmcnt Cadre of
) Doordarshan” means various grades and posts
i+ referred to Schedule I under the column per-
e taining to Dooxdarshan' o

" '(n) “Programme Production Cadrc of AIl
Indxa Radio” means various grades and posts
referred to in Schedule II under tlw column
i, pertaining to All India Radio;

(o) “Programme Production Cadre of Door-
darshan” means various grades and posts refer-
. red to in Schedule IT under the column pertaining
g to Doordarshan :

(p) “Recrmtment Year” means a Calendar
Year in which the examinatioy is held by the
Commxssxon,

(q) “Regular Service” - in relation to any
grade means the period or periods of scrvice in
that grade rendered after selection and appoint-"
ment thereto under thesc rules and includes
any period or periods:—

- ' (i) taken into account for the purpose of
’ “seniority in the case of thosc appointed
at the inuitial constitution of the service;

OR

(ii) during which an officcr would have hold
a duty post in that grade but for being

_ Management Cadre of All India Radio, Programme.‘-

- on leave or othcrw;sc not being a\allablc
for holding such posts ; -

(r) “Schedule” means a Schcdulc to these S
rulcs; )

(s) “Scheduled Caslcs”and ‘Schcdulcd'l'nbes” "y
shall have the same meaning as assigned to them o
in clauses (24) and (25) respectively of article 366 L
of the Constitution;

(t) “Service” means the Indian Browdcastmg
(Programume) Scrvice constituted under-rule: 3; |

3. Constitution of the Indian medaastmg
(Programme) Service—

(1) There shall be constituted a service known :
as the Indian Broadcasting (Programme) Scrvnce,
consisting of persons appointed to the Servxce
lllldCl rules 6 and 7. -

(2) All the posts included in'the Scrvxce shall
be classificd as Gloup ‘A’ posts.

—_—

(3) The Scrvice slnll comprise four md o
pendentcadres of Group ‘A’ posts viz. Programme X%

Management Cadre of Doordarshan, Programme
Production Cadre of All India Radio and Pro- -
gramme Production Cadre of Doordarshan

4. Gradecs, authorised strcnglh and i iis revxew .

(1) The duty posts included in .the varlous
grades of the Service, their number and- scales

of pay on the date of commencement of these rules N

shall be as specificd in Schcdules I and II. -

(2) After the commencement of those rules ,
the authorised strength of the duty posts in the o
various grades shall bo such as may, from time <3
to time, bo determincd by the Govcrnmcnt. “

(3) Governm.nt may. in consultation with 3 2B I :
the Commission, include in the Service allied SRS
posts (other than those included in Schedules' [~ ¢ %

and I or exclude [rom the Scrvice a post included ~
in the said Schcdulcs ;

@) Govcmmcnt may, in consultation with
the Commission, appoint an officer whosc post
is included in the Scivice under sub-rule (3) of
these rules to the appropnatc grade of the Service
ina temporary capacity or in a substantive capa-
city, as may be deemed fir, and fix his scniority:
in the grade after taking into account his cope
tinuous regular scrvice in analgous grades,




e

: ‘1.4 T B THE GAZETI‘E Oh INDTA EXTRAORDINARY

’

| g
. AR
[PART- Tl-—SEc. ‘(n)] ,

5. Members of the Suwce.

(1) The following persons shall bc the mcmbcxs
of, the: Service, -

"(a) persons appomtcd (- duty posts under
- rule.6; and . :

(b) persons appomtcd 1o duty posts under
rule 7. :

(2) A person appoited Aun"dcr clause (a) of

~ sub-rule (1) shall on such appoitment, be deemed
- to be a member-of:the Service in the appropriate
- grade applicable to him in Schedule I or Schedule
II as-the case may be, from the date of mmal :
~ constitution of the Servicc.

(3) A person appointcd .under clause (b) of

. sub-rule (1) shall be a member of the Service in

. theappropriate grade a pplicable. to him in Schedule

'I or Schedule II, as the cas® may be, from the
’ date -of such appomtmcnt :

6 Imtxal Constltutlon of thc Scrvnce —

(1) Subject to the provisions of sub lulcs.

" (2),(3) and (4) all departmental canaidates hold-
- ing, posts on regular basis in the scales of pay of
i1 Rs, 5900-6700, Rs.
5apd :Rs..2200-4000 shall from the:date. of . com-

3700—5900 Rs. 3000-4500

menccmcnt of these rules, be deemed to have

becn appomted to the: correspondmg  posts and |

grades in the Semcc

-

. Prov,nded that notlung in.. this sub rulc shall,

apply, to ‘those . Dcpartmental Candidates who
“have been grantcd Sejection;. Gradc in thc scalc.

‘,_of Rs 2200-4000

(2) (a) The Departmental Candidates rcl'crrcd

:to in sub-clause (i) of clause (c), of rule 2 shall

be requlrcd to convey . their options in writing

‘~for inclusion in any one of the four Cadres of
?the Serwce ' o

(b) In the event of optxons not bemg received

) thhm the supulated txme,,the Departmental

‘Candidates shall be decmed to have opted in

. the tespective cadre of the All'India Radio or
twiDoordarshan, as the case ma?’ be, where they
areworkmg o

Provided that the Dcpartmemal Candidates
- referred to in sub-caluse (ii) of clause (c) of rule
'~2 shall mérge with the Ploglamme Production
Cadre of Doordarshan and’ will maintain their
scparate- identity as indicated in Schedule VII.

-

- been so assigned:

(3) (a) ‘The - Commission . shall constitut -
Selcctlon Committee with the Chairman or-a.
Member of the Commission, as President: and
not more ‘than three 1eprcsentat1ves -of the ap-, .

. prorpriate: status.to bc nominated by: the;Con-
trolling Authrority. to. consider, all, the, optlons e
from the Departmental Candidates, referred to;
in sub-rule (2) and rccommend the cadre and the L
Medium to which such Departmental’ Candxdatcs I
may be appointed,; and subxmt lists_ of oﬂicerm
considered suitable for such appomtmcnt to the:
Commission, which shall forward to the Control-"
lmg Authoruy its 1ccommcndat10ns thercon.

(b) The deClSlOn of the Contlollmg Autho ty
in respect of appointments. based : ronthe :ecom-
mendations -of the Commission. -shall. be"'ﬁnal 43
and such appointments shall .be deemed: to
been made with effectfrom the-date.of co
of the Service. s

(c) After such Departmental: Candidates
have been so allocated to a particular Medium
or a Cadre thercof, they will -continue to - ‘serve v ¢
in the cadre of that Mcdium to.which they have- ’ ;

T
E] i

Provided that the Commxssxon mah whlle
making such recommendations, in respect = of
Departmental : Candidates, referred: to ‘jn sub-.
rule.(2), include a recommendation that officers *
considered suitable for appointment to a grade
shall, if sufficient number of ivacancies aro notf'
available in that grade, continuc to hold the. post.
held by them before the commcm.ement of, the§g
rules.and for this purpose such; posts. shall 1bg
deemed to have been excluded from the Scrvxce ’
so long as such offlcers contmuc to lxold the said -
posts.

Explanation:-The abscnce of: a. Member
other than the Chairman or a Member. of , the '_':
Commission shall not invalidate the procccdmgg
of lhc Sclection Committee. e

(4) (a) Notwithstanding anythmg contamcd
in rule 7, officers referred to in the proviso to 1
sub-rule (3) shall be . included in the Service when , -8
vacancies in the said grade are available.

(b) Such persons who are included in the
Service at a laler date will rank-en-bloc junior -
to the person inducted into- the Scrvice at.the -
initial constitution.




ICsire’to be absorbed in the Service shall, within
a period of three months from the date of com-
mencement of these rules, -communicate their
decision in Writing to the Controﬂing;Authority
and they shall tl1érca£tet and subject to the other
provision of these rules be deemed to continue
to hold the posts held by them immediately be-
fore ‘the commencement of ‘these 1

this purpose, such

6. (2) The regular  continuous service of
Departmental Candidates prior to their appoint-

mentto the Service shajl count for purposes of
L Promotion and’ confirmatiop, -

~ (b) To the exient the Coﬁtrdlling Authority
is not able to - fij] the authorised strength of the
various grades in the Service in accordance with
* the provisions -of this rule, "the same shall be
filled in accordance with the provisions of rule 7,

- 7. Future maintenance of the Service —

(1) Af)y vacancy in a_hy‘of‘ the grades referreq
to in-Schedules I and H, shall, after the - initial
constitution of the Service as provided in - rule-6,

.- befilled in the manner hereinafter provided under
_this rule.” :

- Scale in the ‘Prograinme Management
. .and Pro_gramme_l?roduction Cadres of the mediy

he basis

i . time to time.

7 '(b) The rcmaining.SO% of the vacancicg in
. ((ﬂe Junior Time Scale shall be filled by promo-
tion of officers of feeder grades possessing the
‘minimum qualifying service g5 specified ‘in the
appropriate column in Schedules 1V ang v, -

3) Notwithstanding anything contained in
sub-rule (2), all the vacancies in the Junijop Time
Scale shall be filled by promotion for a period of

two years from the date of commencement of
these rules, ‘

(4) Appointments
Time Scale and above
be made m the man

to the posts. in the. Junior
by direct recruitment shaj| -
ner specified in S¢hedyle 111,

. / ;\)‘(S) Departmerita] Candidates ‘who"“do not () Promotion’of officers to the Strvice shall ~

LG R oy FE5 0o

be made in accordance witl the

. provisions cox-
tained in Sehed ulcs_ IVvandv, .

e

(6)(a) (i) Officers in the field of Prometipn
to the Junior Time Scale of p; ogréxmme'Manage- ,
ment Cadre of All India’Rddio‘or‘Doo'rdarshan.
shall be required to: “convey in’ “writing ‘théir.
choice in the order . of ‘preference for: wotkirig
in the Programme ‘Management Cadre‘or'ih the.
Programme Production Cadre of" either of the
two media, - R

_ . . :
... (i) The DeparlmcntaI‘Promotiori Committee, '
“as specified in Schedule VI » shall, after dye consi-
deration of the preference and suitability iherqgjt: 2
for acceptance, wil fecommend the cadre. ngt

well as the media iy which they s g
ted on promotion, \/ TS RARICH TS ¢

order of prcfci‘cnc'c'I‘o‘r‘j\'v‘tjrking in-any ofithe 1628
specialised discipline in the Programme Prodigc.. R )
‘ion Cadre of the respective mcedia, mentioned in i

Schedule Vi1, o . By

(ii) The DcpartmentalPromotion Committes,
asspecified in Schedile VI, shall, after-dye consiz P
deration of the preference and suitability thereof -
for acceptance, wi fecommend the cadre ihCIUd?,;:i:;;’
ing the discipline) as wel] as the media jp which 27
they shall pe appointed on Promotion.. .-

- (e)(i) All candidates
tive examinatjon for
shall likewise bz
their choice in the
ment in the Programmc.Managcmcnt Cadre or
in the Programme Production Cadre of either
or the two media (o which they would like to be

considered for appointment jp case they gre
sclected,

:ippearing for competiz .
appointment to the Service ™ ©

required to indi

(i) At the time of making appointments, on
the basis of e position and rank obtained by
the candidates in the Examihation, the preference
Cxpressed by them in respect of the medium and
the cadre shall pe given due considcration: - .

(d) The allocation (o the cadre made under
this rule shall pe irrevocable C—

a promolce
ofa cadre in

Providedtlmt wherea candidatc or
has failed to indicate his/her choijce



' the, Setvice, the Contnollmg Authonly slnll

.allocatc the cadre having regard to thc number
", of vacancies and such other factors as it deems
~ fit and such allocation shall be binding on the

ji candidate or promolcc

(7) Notw1thstandmg mylhmg contained in
sub-rulc (5), vacancies upto’JO% oczurring inany’
calendar year, in the Senior Administrative Grade
.. and Junior Administrative Grade of the Plogmm- ]

" me Management Cadres’ ofthu Media or fof the | C |
Program'n’ Produstion Cadres of the; Mcdn,l
may bz filled on the basis of dircct recruitment

_made through the Commission in .accordance '

- for such dlrect recruitment as spucmcd in Sche-

N _-’ij'.:‘ dule III

K o

8. Scmorlty —

(1) The relative seniorityof members of the
Scryice appointed to any grade in accordance
“with rule 6 at the time of initial constitution of
- the service, shall be governed by their ‘relative
. " seniority obtaining on the dale of commencement

. of thesc rules. &

(2) Officers who join the Service in any grade
v alter its intiial constitution including those men-
““tioned in sub-rule (6) and sub-rule (7) of rule 7
'-‘shall rank bzlow the apoomtcd to lhc Scmcc
in that grade under rule 6.

o (3) Thc scniorily of persons 1CC[UIlCd to the
Serv1cc after the initial constitution shall be de-

s+ “termined in accordance with the gencral orders

.‘5

1

. and instructions issued by the Central Govern-

E ""'_.me.r}‘t,ln this behalf from time to time.

¥
! gx
13 - ’

-(4) The senioiity of any person, not covered
by sub-rules (l) to (3) shall be determined by the
“} ;- Controlling Authority in consultation with the
.+ -Commission.

; 9. Probation:—

(1) Every pcrson on appointment to the
, Junior Time Scale of the Service, cither by dircet
A - recruitment or bypromotlonslnllbc onpnobatnon

" for a period of two years. : ~

s

(2) Persons appointed to Junior Adminis-
trative Gradc or Senior Administrative Grade on
«dircct recruitment basis shall beon probation for
a period of one year.

(3) The Controlling Authority may extend
the pcnod of proballon in accordance with the

“ THE GAZETTE OF INDIA : * EXTRAORDINARY

. with the qualifications, expericnce and age limit -

[PART H—SEC. 3(1{

oulcr and instruction
Government in this behalf from “time to time.

‘ '.~(4);_01.1 completion of the priod of probation
or-any extension thercof, officers shall, if consi-

“dered fit for permanent ppointment, be against
“the post, if not alreudy conﬁrmed in the entry.

grade. . »
(5) If, dming the period ol"probat‘on or.any

=
lssued bv ihc Central

I

exlension thereof, as the casc nay 'be, the Cont- °

rolling Authority is of the opinion -that an
officer is not fit for permancnt appointment, the
Controlling  Authority without any reasou
being assigned, may—

J

(a) if he was appomted by dlreot recruitment:

discharge him from service in that post.
(b) if he was appointed by promotion revert '

* him to the post held by him lmmcdlatcly

before such promotion.

- (6) During the period of probatlon or. any :

cxtension thereof, the officer may be required to -

undergo such courses of training and instructions ','

and pass such cxaminations and tests including

Examination in Hindi as the Controlling Autho-

rity may consider nceessary as a condltlon to thc

' swmfactory ompletion ofprobatlon

(7) As regards other matters relating to pro-
bation, the members of the Service-shall be go- -
verned by the instructions issucd by the Ccntral :

Govunmcnt from time to time in this 1cgard

(8) On satisfactory completlon of the pcrlod
of probation, oflicers shall be considered for -
conlirmation against substantwc posts subjcct
to availability of such posts.

10. Appointment to the Service:—

All the uppointments to the posts in the -
various grades of the Scrvice shall be made bythe =

Controlling authority.

11. Liability for Service in any part oflndla and

. other conditions of Scrvice :—-

(-1) Officers appointed (o the Service shall be * -

liable to scrve anywhere in India or outside.

(2) The conditions of scrvice of the members
of the Service in respect of matters for which

no provision is made in these rules shall be the = |

same as arc applicable, from time to time, to
Group ‘A’ Officers of the Central Civil Services
is " general.

=
p.rc::_t.:
by it
with'

16,
L N

T
ment
Jposts
-~ rules

B!
anytl
rules.
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" 12. Disqualifications No Person— " SCHEDULE [ S
o ' di o d [Sce sub-rule (1) of rule 4) !
a) who has cntered into or contracted a 4 : . . :
(L) . il ) havi ‘ Grade, Number and Scalg of Pay of Duty Posts included i z
n?a‘l rage with a person _1avmg a4 spousc the Programmg Management ‘Cadres of the Indian ‘Broad- i)
[ living, or : cisling (Programmg) Service
| (b) who, having a spousc living, has cntered st. Gradg All Door- Scale of Pay
; into or contractcd a marriage with any No. Ingia - dac. .
o . : Radio  sh'n R
} - operson, : o L L ,
: s : I Scnior Administrative 10 - 11 Rs. 5900-200-
B sha e eliigible for ¢ ment to t :
sh I be eligible for appointinent to  the Grade Deputy Director . 6700
: Sci V'CP ‘ General (Management) .
S . . o , ) 2. Junior Administrative =~ —* —* Rs. 4500-150-
. B Pnfmde.d that  the Conlr.olh'ng.; Auihority Grade (Sclection Grady) ‘ < 5700
| - may, if satisfied that such masriage is permissible Senior Dirzetor .
... under the personal law applicable to such person 3. Junior Administrative 44 IS Rs.3700-125-
' and the other party to the marriage and that  Gradc Dircctor/Controlice ‘ :;gg-lso-
‘ the'c are “'3‘ ai0UNng [ s no X! s . i X
1. Cere are oiner gi unds for so doing, cxempt 4. Scnior Timg Seale  130. 32 Rs. 3000-100- -
. any person from the operation of this rule, Dcputy Dircctor/Deputy - 3500-125-
D _ : Controller . . . 4500
o | 13 Power to relax 5. Junior Titmg Scalg 144 37  Rs.2200-75-
' . . .. . Programmg Officer 2800-EB-100-4000
Whare Controlling Authority is of the opi- - ‘ —
. nion that it is necessary or cxpedient so (o do Total 28 95
-1t may, by order, for- reasons to be recorded in T ‘ )
[ writing and in’ consultation with the Commis- Note:—(1)* Junior Administative Grade (Sclection Grade)
4 sion, relax a f the provisi ‘ is non-functional and (he maximum number of posts in this
ey S0 ‘v’ Jelax any or the plO\lblOJl}S of thcse_ rules grade shall not ¢xceed 159 of the posts in the Senior Time
. witil respect to any class or category of peisons. -Scale angd above subject to a maximum limit of posts in thg
I A : : } Junior Adwinistrative Grade (Director/Controller). .. . 8
S 142 Saving :. (2) The following reserve strength in the Junior Time Scale 1"
E 1 . . viz. Probationers and Traitting—20, Deputation—10 and Leave<¥ | i
' Nothing in these rulos shall affect reserva- 10 has bean distributed among the Programme Management -+): %
j  tions, rc]a;_;at;ou of age limit and other conces- ~ #M Production Cadres of e media. o
! sicns required to be provided for the Schedu- (3) The number. of posts sanetioned for various schemes
i led Castes, the Scheduled Tribes and Ex-sorvice aficr [-1-1985 in All India Radio and Doordarshan will be ..
A men and ot . ) ) N deemed to have been included in the service and such posts
{ - Men and o e special categorics of persons in ¢ will by added to (he strength shown theeein.
zgcordance with the 91‘d_ers lssgc.d by the Central SCHEDULE 11
“ overnment ffom time to time. [See sub-rule (1) of rulo 4]
{ - 15, Ixiterpretation : ' ' Grade, Number and Scalg of Pay of Duty Posts included in
! S o : the Programme Praduction Cadres of the Indian Boadcasting
I any, question relating o the inter- (Programme) Service Vg
'~ pretation of thesg rules arises, it shall be decided Sl. Grade AIR  Dogr-  Scale of Pay 3
| by thz Controlling Authority in consultation No. : darshan 2%
' with the Commission. ' e - _— !
i ., . ' 1y 7 3 4 5 %3
. ) . . e e 1 g'
16. Repeal and Saving i. Scnior Administrative 12 12 Rs. 5900-200- j
‘4 . Grade . 6700 4
The All India Radio (Group ‘A’ ) Recruit- Deputy Director General 4y
ment Rules, 1963 in so far as they relate to the (Production) ¥
t' posts included in Schedules 1 and I of these 2. Junior Administeative T _——* Rs. 4500-150- 3‘
y . a ' 5700 Y
.. rules apply arc hereby repealed - Grade <.
. m pply reby repealed : Senior Director
S ] (Production)
Provided that such repeal shall not affect 3. Junior Administealive 70 38 Rs. 3700-125-
anything done or action taken uader the said Grade 4700-150-
arules before-such repeal. Chief Producer 5000

2949 GI|90—3 ,
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1 2 -4 5

4. Senior Time Scale I+ 82 R5.-3000-100-

- Executive Producer 3500-125-

: . 4500

5. Junior Limg Scale 122 91 Rs.2200-75-

- Programmg Ollicer . 2800-L8-

'y o B ' 100-4900
N
floas o Total 35 23

Note .‘—(l) ¢ Junior Administrative Grade (Selection Gradg)

of posts in this grade shall not exceed 159 of

tho posts in the Senior Time Scale and above

-subject -to a maximum limit of posts in the
-+ Junior Administrative Grade.

(2) The following

. Time Scalg viz. Peobationers and Training—20,
Deputation-—10 and Leave—10 has been distri-
buted among the Programme Management ang
Production Cadre of the medl'\

.

W - (3) The number of posts sancuoncd for various
SRR -+ schemcs after 1-1-1985 in All India Radio and’
CI e . Doordarshan will be deémed to havg been

included in the sdrvice and such posts will be
‘addéd to the steength showii (herein. '

SCHLDUI III '

Thc quahﬁcatnons cxpcncnce and age limits for direct u.crult-
4: mhent to. ppsts in the Senior -Administrative Grade, Junior
7+ Administrative Grade and Junior Timg Scale of (he Indian
,"'. Broadcasting (Programme) Service

Educauonal Qualificalion

sl ,',Gr.ailew ‘
T and experience

No

Age limit

.

L g 3 .' p

e —

-1 Senior Not
Administrative exceeding
Grade -50 ycars
" Rs. 5900- -

200-6700;

Essential : -
() Degree from a recogni-
751 Univeisity or cqui-

valent.

i) 17 years® cxperience ina
. & supervisory capacity
* in the fic!d of education
» &‘V[(_urc_, _ television, |

©JSadio film p ogramme
" production or
® publicity baving visual

“oraudio imp: ctincluding

tive and organisationsl
eXperience:

Provided that for
posts of Scnior  Admi-
nistrative  Grade in the
Propranmime Production
Calse 7 years’ exoerience
nust necessarily be inthe
discipline (as enumerateq
in Schedul: VII) ia which
the v1c1n',y has ariscn.

et e e s ey et s et

in non-functional and the maximum number. .

reserve strength in the Junior,

— et R i

— e e e

it et i - 4t e ot e i et ) it i et e < s ot et ek = ot - e s

o . .. five . years - administra-.

2.'Junior Not

‘Administrative " exceeding

Grade. .

Rs. 3700-125-
4700-150-
5000

50 ycars

" (iiD) Tatimate Kknowledge of

Desirable:

Decsirable : ’ +

India’s cultyral beritage
and of different ‘formg -
of cultural and ‘artistic - | 4.
expressions in the coun- -8
try. . P

«

(i) Knowledge of Hindi
and oac other Indian
languagC' .

(ii) Expericnce of organising
cultural activities -

(iii) Expericnce of creative .
production in’the can-:
didate’s own ficld * .
specialisation or paru-.,',

cmaluon in casual -

elg,vlslon/Radlo Pro-’ 9? x r*-

gramme. | i '_“\tb
(iv) Degree/Diploma in "

Drama, Music, Journa-* ;7
lism or Filin Production
from an Institution of
repute. : o

Esscn(ial i .
() Degree from a rccogmscd
University or’cqulva-"
valent. e f.
(ii) 10 years’ cxpvnence .
in supervisory capacity in A
the ficld of education . of
cultyre; television radio, . '
film programme i
production or publicity
with visual or 'audio
impact, including three -
years' administrative and
organisational exseriene
provided that for Junior - %
Administrative - Grade ..} Jif°
post in’the programme =
Production . cadee, 5. - %
years' cxpericnice must. . -
necessarily be in the'dig-
cipline (as cnumerated o
in Schedule VII) ia -
which (hz vacancy hns"
arisen. . AN 1
(iii) Knowledge of Inchas Sy
cultural heritage and of
different forms of cul-
tural and drusuc cxpres-.:
sion in the country :

(i) Knowlege of Hindi and
onge otlier Indian lan-
guage.

(ii) Experience in the crea-
tive production in the
candidate’s own figld
of specialisation or parti-

C oty
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NI 1 Tt b 119 g
L : &
4 1 2 3 D4 s
o - . . . a . . . . - - . v»' I3 - - - » - ~‘ . - - e . ‘.
cipation in casual Tele- 3. Junior Time N b Degreo of a recogaised Unl. -
vision/Radio program- Scaly excdeding versity of equivalent in.c. 4l
mes. . Rs. 2200-75-  28years - tho flold of Dranm, Muso, ! e
(iii) Dogree/Diploma  In. 2800-EB-100- Loy Dance,: Journalism, Film, 7 :
.. Drama, Music, Dance, 4000. i Art, Culture,. Agdcdtmlﬁﬂ
Journalism or  Film Literature, . Education, i
% Production from an Science, O'nematograplu?%_;,m
- Institution of repute. 83 relevant to” the  post.’
- SCHEDULE~ 1V - s e q
" ) . . (Seosub-rule(2) & (Morruls7). . e TR
t : - C : L l - PRREEIIRAL - <
N i Methd of reccuitmant, fisld of promotion and minimum qualifying sctvice in the next lower grade for “appointment of f ,
}, offizers on promotion (0 duty posts in the Programmg Management Cadre of the Indian Broadcasting (Pfogrqxr{me) Service v §
'I ~ — . : . - - ] é ‘-:
g, S. . Grade Mecthod of recruitment Ficld of selection and the minimum qualifying sefvice | i ?:'
No. - : Lo ' ' 1§08
e - ‘$r

- 1. Senior Administrative Grado By promotion by seloction
Additional Dircctor General/Deputy . .

Direstor Ganoral Rs. 5902-200-6700

X%

Officers with § years rogular sorvice in the Junjor Ad.
... .. . minisirative Grdde (including non-functional sclec

tion grado) or with 17 years' regular sefvics in Group
“'A’ post out of which at least 4 years regular setvicesd

shou.ldvbo fn Junjor Admlnislrali_ve Grade.:}-'-, . f"" ;

Id

' .‘ -
s reinys
2 ,,,»fft"'

S

" 2. Junjor A'l:ninistraliyc Grady

, Byavsdivnzat o ths basis of
(Szlection Gradsa)

s2niozity basa1 01 suitability

Senior Director =~ © * * ¢ ¢ - taking intg azcount th overall* -
- R3. 452)-152-5700 . paformiazs,  expariency,

R and othicrrelated matters

,:"

- (1)° The Scheme of Examin

Ly 'Ifhe, job requiremants of (h, Peozramms OMizar
 cruitment to this pgst will be on-language/discip
o brefcré'nce for the Janguage/discipling for which

. specified in rule 7(5)(c).. .

(3), The crucial date for dc(crminivng the tge
(2nd not the clgsing date prescribed for (hose in Ass
Tripura, Sikkim, Ladakh Division of J

anmimu and Kashmir State,
ba district of Himachal Pradesh,

@ Q'ualiiicalions are relax
fied.

(5) The qualiﬁculi‘,h(s) regarding experience is/are relax
case of candidatys belonging to S:heduled Caste

, Service Commissioh is of the opinion that suflici
“expericnce  are  not likely to be availapl

(6) Government servants appoinled as direct recryits

Gradc shall by cligible to add to their
sion) the actual perigd not exeeedin
time of recryitment exceeded 25 years or a period of 5 years,

2949 G1j90—4 N
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ation including age limit ete. will be advertised by the Commission in due course.

are no acadcmic, but are one of initiative, driv
line basis. The candidales applying for this'
they would like to be

-limit shgll by the closing (ato fur recoipt of

am, Meghalaya, Arunachal Peadesh, Mizoram, M
Lahauyl and Spili district and P

Andaman and Nicobat:Tslands or- Lakshadwéep). :

able at the discretion of the Union Pyblic Service Commiission in ¢

able at the diseretion of the Unign P
s anl Scheduled Tribgs if, at apy st
ent number of candidittes from those
c to fill up the vacancies

o the posts in Junigr Administrative Gr
service qualifying for supera nnuktion pe
8 onc-fourth of the length of their se

whichever is

0Tz in th, Sunior. A Lministeative Gradg (Direetor) ¥
who have entered the 14th year of Group A Service
. . X
01 the fst July of ths yeir with-reforence to thy year.
of examination or initial recruitment to Junior Tie "

“ Scale Group A%, -~ - N

Noto : Tho Junior Administrative. Grade officers who .

" entered into the service other than by dicect recruite .
ment to Junior Time Scale Grade shall also be con. -
sidered provided . they arg Scnior to the junior mast
officer who has becomo eligible for cnsiderating -
to Junipr Administrative Grade (Sclection grade).

e and intelligence. The res

post will have tg indicate their
Considered for appointments, as also tho options as

applications from candidates in Indla- -
anipur, Nagalagd, .
angt Sub-Divisiqn of Cham-

.ot

ase of candidates otherwise well quali-

ublic Service. Commission in the
age of the selectipn, the “Union Public
communities possessing  the' fequisite
reseeved  for  them. . o -

ade and Scnior Administrative
nsign (but not for any other Class of pen-

rvice by the actual pecipd by which their age at the'
less.
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2 o SR B o . 4
3t Jumor Admlnxstratlvo Grade + By promotion- by selcciidn B Omcers in the Scnior Time scale with five. years

Director . of regular service in the grade,
+.Rs.. 3700 -125-4700- 150- 5000

' _ 4 Semor Time. Scale- By promotion on seniprity-cuin- Officers in Junior Time Scalo with four yenrs regulnr
- Deputy Dlrcctor/Controllcr -fitness basis, ~ servico in the grade. o
R$ 3000-100- 3500 125 4500 ' AR S

hu o

" ‘ IR
Jumor ‘Time: Scale 50 % by promotion and 50% by Programmc Executives with thrco years regular
Programme ‘Officer - direct recruitment in accordance seerce in the grade‘ e 3
Rs. 2200-75-2800-EB-100-4000. with sub rule 2 of rule 7.~ R

and Extensxon ofﬁcas shall be, prepared on the basis of thelr datc of appomtment on regular basxs in the pay seale of
‘R$. 2000-3500 Subject to the’ cOndmon that the lnter-se—Seniomy in theit rcspectlvc cadres shall b mamtamed In casg
‘there, 4re more than one oﬂicer appomted on the same date, thelr placcmcnt in the ‘Eligibility Llsls wxll be detcrmmed *\
- according to tlxcnr date of bmh, ‘on the principle of ‘Older the Senior’. . . . . . ... L Myl L a L

(2) Por promotion to tho Jumox Txmo Scalo vacancies in the Programme Management and Programmg Prodiiction Cadre
of the media, : all oﬂicers m tbe ﬁeld of seloctlon, shall be requnred to give an option as provided far in sub-rule (6) of

[CH—— +-

m]e']. “ e TR e s o e e s T L L s e s e e e '.':'.". -~
(3) Posts at Sl No 1 and 3 may also be ﬁlled by direct ‘Tecruitment’ provided for in sub mle (7) of: rule 7

R . T g - ‘*' v . P I ) '."r—.'.
o . Mcthod of recrultment ﬁcld of promotlon and mmlmum qualifying service in the ncxt lchr grade for appomtment .
.:‘ :ffs of oﬁioex's on promotlon to’ duty postsm the' P:ogrammc Productxon Cadre of the Indian Broadcasting (PrOgramme) Service

Hint _ — _ —— }\

) f Grade o o Molhod of._rccruumcnt L Flcld of sclccllon and tho mlmmum quahrymg
e F . ' o L Sérvice ™~ z:". N .
SRR i(2)' LT e .3 L@ ) ,,': , e
- Senior Admin_istfaiivc Gragde : BY promotion by Selection - Officers with 8 years' service in the Judior Admini- -
Depiity* Direttor: : . , ; © trativo Grade (including non-functional selection
« (Production) . : ;.. . .grade) or with 17 years’ regular' service in
. R8.75900:6700 -~ -~ - oot I - - - Group ‘A’ post out of which at least 4 years"
R : e . ‘regular service should be in Junior Admml s(rahve
. Grade. .
0 By appolulment on tho basis of Oﬂlcem in tho".'vJunior Administrative Grade -
,(Selectlon Gradc) . Seniority l?ased on suitability . (Director) who have catered the 14th: year ¢f
Dirgotat " ' " taking: into .account the overall "~ Group ‘A’ sctvice on the Ist July of the year with
: (p,-oducﬁdn) performance, e)(pcnonce and - reference to the year of examination or inilial :

: “Rs. 4500-5700. - other' rcIatcd mattcrs BRI “ rectwtmcnt to Junior Time Scalg Group “A"
o ' T L ,N’ote . The Junior Admmlstrquveugradg oﬁlccrs

SR e who entered into. the ,; service, 9the.r than by.-z. '
R direct, recrmunent o Jumor - une Scalg :?
v Gradp shall also be, considered_ m"onded they -

arg senior to the Junior most oﬁlcer Who has .

AR ..fa:. . el - become oligible for donsiderat!on o Iunior
) . . o i e ) Mlnlyll_stfa.l!Ve. Grade (Selecuoﬂ Grade) )
3 J“ﬂior Admimstrative Gfadé "By promgtion by selection”" "1 : . ;.Oﬂicers in_the Senior 'rxmo Scalc,wnh five Yoars
L Chief Producer” R I regular Sctvico in the gradc m the qygdium : ‘F‘
Rs. 3700.500() e , * which the vacancy has arisen. AL
; i 4 Semor T]_me Scale . . A, By ptomotlou on somonty qum- o ’.Ofﬁccrs in Junior Time Scale with five years regular
. Execuuve Producer U ﬁtness basis.” _ semce in the grade in the medlum in whlch the .
.- Rs. 3000-4500 " _ vacancy arisen. _ .
‘5 Jupior Time Scale - S0% by promolion and 50% by - Tho following catcgorics of staff with threo yoal’s
J-o Programme Officer irect rccrultment in aocordance rcgular service in the grade will be elng,:ble ‘ ;.'_._ .
Rsl"2m375~2800'53"00'4000' * Twith sub-rule 2 of rulo 7. . Producer (Sglection Grade) SR
' ‘ 2. Producer S
. : 3. Producer Grade 11 ) :
+ 4. Trapslator : . .
S ] ——

e d e,

% v :



3 @

5'.‘ Editor PR v
6. Editor (Scripts)
7. Reference Officer. ~ /

Like-wise Cametaman Grade Tin the pay scale’of- 7
Rs. 2375-3500 with two .years regylar service will O

- bo cligiblo against the vacanclfs “specifically )
v+ ... ccarmarked for Programme Off (Cai_nerg.man).f :

0
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v"'-‘: e (1), For putpose of i)fofnofion to the Junior Time Scalo posts, eligibility list of various categorics of oOfficers , mentioned .
i . vin éolpmp 4 of 8. No. 5 in Schedule Vshall bo prepared on.the ~ basis of their date of appoiptment on regular basis. * |
S in the pay scale G 'Rs. 20003500 ‘subject’t thig condition that the intot-se-seniorily in their respective cadres shall be

n the principle. of ‘Older the Senior.’

* maintained. In.case 'thqto ate more than one - officer appointed on the same date, their placement in-the Eligibility. Listg -
vill be datermined according to their date of birth, o Lo

! D | .
i (2) For promotion to the Junigr Timo Scale vacancics.in the Programmo Management and Prqgrammg,/i’rpduqtion Cadre S
{ of tho media, all officots in the flgld of 8election,  shall b required to givo.an option as provided for in sub-rul (6) of l
T Thdle g e e e e D T e (O e R R
- (8).Posts.at 5. No. 1 and_3 may also be flled by direet recruitinent as provided for in suberulo (7) of rulg 7.
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-

-+ Broading (Programme) Service,

511 Compaition 0T Group ‘A' DPCior casssforpiomation and confirmation in respect of Group ‘A Posts included in the Ij:dian:‘ .

" SCHEDULE_VI ..

! A o,

'SL. Grado/Post

Group ‘A’ DPC (for considering promo,lioh) Group ‘A’
’ mation)

DPC (f or_corj‘sidc'fing bt}nfii-,. '
: LR B A

e .

I o2

3

2

"’ 1."§enior Administrative Grade

1. Chairman/Member, UPSC—Chajrman

© 2 Secretaty, Ministry of Information

1. Sccrctary, Ministry of I'nf.orm'z{tio'n:.angi

D e - ; Broadcasting—Chajrman _
! . ' alld"Broadcasling-f-MmeQf . :‘ . Lo v --..\. - . ) -. ' .‘ o . : Al ':‘ .t_ s
. 3. Director General, All India Radio 2. Director General, All India. Radig: Lo
India. Radio ._Mecmber —Member, :

.'v-‘\'Z.,AJm':ior Administrative

“Grade), - -

L

Grade (Solection

4. Dircctor General, Doordarshan
_Mcmbcr

-3. Director General, Doordarshan”- -'

—~—Member.

1.. )Ioint Secretary (Broadcasting), Minlstry

- of information and Broadcasting
—Chairman o

2. Additional Director Geverdl/Deputy B
Director General, AllTodia Radio ’

-—Member. '

3, Additiopa] Director GeneralfDeputy

Director Gencral, Doordarshan

* .

~~Member-

i KR S : - : ) : '
%,{JWO(.AdmjniStt.aﬁYe Grade °_ - - - |. Chairman/Member, ‘UpSC—Chairman 1. Joint Secretary (Broadcasting)Minjsgy. —

Minisizy.

o A -
. .

NN
.

. 2. Joint Secrotary (Broadcasting),

of Information angd Broadcasting -

of Information and :Broadca
—Chairman '

© 3, AdditionalDircctor Gencral.

/Deputy

stigg.

" ..+ .. Director General, All India Radio

—Meniber

Dircctor
—Member

2, Additina]. Dixectqr,(,’cn_qal[pzpu’(y B

ocral All India %aéio.

. 4. Ad.d_itionalDircclor.nggral[D;pug Dir- 3. Additional Dirccfor C(’ ncralDeputy
" cctor Gencral;Ddordarshan—Mcmber. . Director General,” Doordarshary.-
o s ¢+ 1 —Member o

4. Senior Time Scale

e Joint Scerctary (Broadcastjog), Ministry
of Informatlon ‘and Bidadcasting —
—Chairman : .

~ 2. Additional Director General/Deputy Dir-
cctor General, All India Radio—Member

3. Additional Director General/Deputy Dir-

- ector Generaly Doordarshan—Member.

1)
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+5. Junior Time Scale - : © ~ = 1. Chairman/Member, UPSC—~Chairman 1. Additional Director General/Deputy
. ©. 2, Additjonal Dircctor Gencral/Deputy Di-  Director Generl, All Indjs Radio-or .
I «. " reclor General, AllIndia Radio oraddit-  Additicnal DlrcctorGencral/Deputy . *
Ve - tionalDirector Gencral/Dcputy Director. Dicrctor Genersl, Deoréarcham.: > .
S .* ' Gencral,Doordarshan. 2. Director (All Indja Redio)/Dcpuly - ’
e ‘ o Sccrctary (All India Redio) or  Dlirec.
e o o E IR B Dircctor (All India Radio)/Deputy Sccre-  tors (TV)/Dcputy Scexcteny, (1v). '..: eyl
L T - * tary (All India Radio or Director .TV)/- O
A ) e ‘ -« . Deputy Secrctary (TV) & v

PR

Notc (1) The absence of a Mcmbet other than the Chairmon or a Member of the Commission shall not invalndalc 1hc 3
proccecdlng of the Committce, if more than half of the Members of the Commlltcc had aticnded its meetings.

“' *"(2) The proccedings of the DPC relating (0 confirmation shall be sent (o the Commitission forapprovLL1f, however theéc £ £ nes 3 ‘
’approvcd by the Commission, & fresh me ctmg of the DPCt0 be prcsnded over by the Chairmanora Mcmbcr ofdhe UPSC thell be h(l(’ 5 :-_

o, AT e, o SCHEDULE-—-VII B A |
o ;
: Break-up or Group ‘A’ duly posts in Alllndxa Rudio and Doordarshnn Programume Production cedre of thc Indmn Bmvdcast- g

e B i} g (Programme) Scrvice.

1

N

e . - . . . . CEE . . .. . . . R ,,‘
g'. —— : .
] 1sc!plme in P:oductlon cadre . < 5900-6700 4500-6700 3700-5000 30000_4<00 1;00.40(,0 Tl )
DOk T O O ¢ . - ©.
! }"All,lndna Radno : ; >
0N ClassxcalMu,:c (Hmdusam) '
2.’ Classical Music (Karnatak)
8. Light & Folk Music. ‘
i s14,8F2k2n Word (including wom:n, c]uldn.n&youth) Drama :
N fﬂFeature, Parm&HOm'- and Educauon ' :
! ;.,Sports RV '
,*6 Orany othcr dhcnplmc whlch may be added on the basls of 1c-
o 12 n 48 112
@) S @ o (® o
: :Dooxdarshan .
: s f“t.\N,ws & Current Aftairs, interviews discussions, literary pro-
L7+ gramm?s.8p:cial Audience Programmes and Farms & Deves B
11".10pm..1talProgramm"s,Drama & Documenlaries. I
f"";"‘»z ‘Sports. _ _
P 3 Music &Dance. N i
t-: 4, Or any other ltelplmr- which may be added on the basis of rc-
. quu'ements. . . ‘
.1.,,1 B T B .
. Totall 7 ’ o1z 11 27 £2 91
i . i . . +18.
P RV . ) -
B SRR sThisdcnotes posts in the grade of Vidco Exccutive.

(ll) Th' p‘);(sa(lc‘cdwun,tc stuma N, S 4and 7 ualer D)ordarah'm above and shown seperately(*) wlllm'unlmnthcxrscpn-
rate eatity and will b fillzd up fram the respeciive feeder grade wlill they are merged at ne stage of Rs. 3700-5000. §

(m) The numberof 525ts [ C . ram‘;no bei-uzluledinthe Juniog TmuScnlc of Prograimme Pmducuon C«ulrcsofDoonlardmn
, " will bz decided separately. ¥

‘ [No. 120.8/1/85-B.A.(Vol. 1V))
o . ' : M. DAMODARAN, J. Sccy.
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